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Joint Inspection Report of the Committee

In compliance of the Hon’ble National Green Tribunal (NGT) Central
Bench, Bhopal order dated 22.04.2022, in the matter of original
application No. 209/2022, Megh Singh & Others Versus State of
Rajasthan and Others, the committee of following 04 members visited
the site i.e. Randhisar Pahari, Tehsil- Sujangarh, District- Churu on
06.06.2022 to record the factual situation and actions required to be

taken:

1. Shri Bhagirath Shakh, Additional District Collector, Sujangarh, District-
Churu (Raj.)

2. Shri Mahesh Dutt Purohit, Deputy Director(S)/Scientist ‘C’, MOEF&CC
IRO Jaipur

3. Shri Bheem Singh, Superintending Mining Engineer, Bikaner (Raj.)

4. Shri Deepak Tanwar, EE & Regional Officer, RSPCB, Nagaur (Nodal
Officer)

As per the order of Hon’ble NGT, the committee verified the factual

status on these following issues: -

1. Randhisar Pahari, Tehsil Sujangarh, District- Churu, Rajasthan
being part of the Aravalli range, Providing environmental cover to
the area of 10 village panchayats for retaining monsoon ensuring
rainfall.

Randhisar Pahari is at the verge of extinction due to illegal mining.
Surrounding 08- 10 hillocks have already disappeared due to
unsustainable mining.

4. Expiry of mining agreement and objection of Forest Department for
stopping mining in the area.

Extension of mining lease upto 20 years.

Mining in utter violation of the lease conditions.

Unscientific straight cutting of Randhisar Pahari to the depth of
250 - 500 ft.
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10.

11.

[llegal and excessive unsustainable mining is destroying ecology of
Randhisar Pahari, a part of Aravali range, endangering the lives of
inhabitants and future generations.

Verification of mining leases and stone crushers operating in the
area.

Complete destruction of the pathway to Mataji Mandir from
Randhisar Pahari.

Potential risks to Holi Dhora and Bholenathji ki Samadhi due to
illegal mining. Destruction of road between Randhisar and Dhatri

and common roads in between agricultural fields by Mining Mafias.

Field Observations:-

Randhisar Pahari of village Randhisar, Tehsil- Sujangarh District-
Churu is not a part of Aravali range as stated in Secretary, Mines and
Petroleum Department, Jaipur letter dated 19.08.2003 and
Directorate of Mines and Geology, Udaipur letter dated 25.11.2011.
Mining activities in Randhisar Pahari area was permitted by
Govt. of India vide order dated 20.06.2011. The compensatory
plantation was carried out by ACF, Bikaner in accordance to District
Collector, Churu letter dated 18.02.1999 on the non lease area
allotted to Forest Department. Plantation was done under CDP
Phase-I scheme (SDS scheme) for the area of 35 hectares of land in
the year 2001-02 in the revenue village of Ponrrasar, Tehsil- Shri
Dungargarh, District- Bikaner and 28 hectares of plantation was
carried out under Afforestation Scheme in the year 2002-03.

[Annexure-1].

As per the revenue record, Randhisar Pahari is located in Khasra No.
536/319, 78 and 370 of village- Randhisar Tehsil- Sujangarh
District- Churu, the area of which is 68.61 hectares. The mining
leases are allotted by the Mining department all around the
Randhisar Pahari. As per the revenue officer reports, only one hill i.e.
Randhisar Pahari has been located, no other hill is located within the
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radius of 20km of Randhisar Pahari, only village viz. Revenue Village
Randhisar is located within the radius of 1 km of Randhisar Pahari.
No other village is situated within the radius of 1 km of village
Randhisar [Annexure-2]. The average rainfall recorded in the period

of past 10 years is 495.1 MM [Annexure-3].

As per the report of Assistant Mining Engineer, Department of Mines
and Geology, Churu dated 15.06.2022 [Annexure-4], 42 mining
leases all around the Randhisar Pahari were allotted as mining lease
to the lease holders during the year 1973 to 1981. As per the
Rajasthan Revenue Department order dated 16.10.1981, the land
area of Randhisar Pahari was transferred to Forest Department. Due
to which mutation of the above 42 mining leases in the revenue
record was made on the name of the forest department dated 11.01.
1986. The forest diversion of 41 leases was permitted by Ministry of
Environment and Forest, Govt. of India vide order dated 16.08.1999
for a period of 10 years. The left one mining lease, M.L. No. 11/1978
was not permitted forest diversion since no application was made by
its lease holder. The duration of forest diversion was applicable upto
15.08.2009, thereafter mining operation was terminated by Mining
Department immediately. The renewal of 40 mining leases for forest
diversion was done by Ministry of Environment and Forest, Govt. of
India vide order dated 20.06.2011 for a period equivalent to the
validity period of mining lease or maximum for a period of 20 years. A
renewal application of M.L. No. 06/1998 was rejected by Mining
Engineer, Bikaner vide order dated 12.08.2010.

Surveys were conducted during the year 2000 for the
verification of the complaints received from 03.07.2000 to
07.07.2000, wherein it was found that 38 mining lease holders were
carrying out mining activity beyond permitted mining area. A penalty
of Rs. 8,65,20,000/- was imposed on the 38 mining lease holders.
Out of 38 defaulters, 25 mining lease holders deposited an amount
of Rs. 4,26, 26,500/-. Mining activities in the remaining 13 defaulter

mining leases was terminated and issuance of ravanas of the same
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was also discontinued. The mining activity in these 13 defaulter
mining leases has been abandoned till date. Verification of illegal
mining was reconducted in the year 2012, in which 33 mining lease
holders were found defaulters. Penalty of Rs. 25,57,18,200/- was
imposed on defaulters. 18 out of 33 defaulters deposited an amount
of Rs. 11,11,66, 503/- . The remaining 15 mining leases are closed
and issuance of ravanas of the same has been discontinued till date.
Further, in the year 2021-22, a survey of 19 mining leases
was jointly conducted by Forest Department, Churu and Mining
Department, Churu, during which 10 mining lease holders were
found as defaulters and penalty of Rs. 79,96,800/- was imposed and
mining activities in these leases were suspended from 01.06.2022.
Therefore, a total of Rs. 35,02,35,000/-has been imposed as
penalty of illegal mining carried out in randhisar. A recovery of Rs.
15,37,93003/- has been made by Mining Department, Churu.
Mining activity in the mining leases which have not deposited

penalty has been closed till date [Annexure-4].

42 mining leases were allotted in the foothills of Randhisar Pahari
during the period from1973 to1981. The minimum area of these
mining leases is about 900sqm whereas the maximum area is about
6000sgm. As the area of these mining leases is very less, mining has
been carried out downwards from surface level i.e. into the depth of
mine pit and the same has reached upto 200ft above ground
(surface) level. Out of the above 42 mining leases, 03 mining leases
have been cancelled. Out of the remaining 39 mining leases, 24
mining lease holders have appointed Mines Managers who have
obtained permission from Director of Mines Safety, Ajmer

[Annexure-4].

Verification of mining leases in compliance to the Hon’ble NGT,
Principal Bench order dated 22.04.2022 was conducted on
06.06.2022 and 07.06.2022. It was observed that mining activities

were carried out in 14 mining leases. Mining activity in 25 mining
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leases from which recovery of penalty for illegal mining is due, were
found completely stopped. During verification, it was also observed
that no mine manager was available on site and mining activities
were not found as per procedure of the mining plan. Notices have
been issued to such mining lease holders.

Almost all of the mining leases have provided wire
fencing/permanent wall, lease pillars, sign boards and plantation as
per conditions of mining lease agreement Rajasthan Minor Mineral
Concession Rules, 2017.

As per the report of District Forest Officer, Churu dated
17.06.2022, it has been suggested that there should be a
demarcation of dumping area, approach road, labour huts and green
belt in between two adjacently located mining leases so as to restrict
illegal mining activities. It has also been advised to provide GPS
locations of all mining leases with demarcation of approach road,
Labour huts, dumping area and green belt to Forest Department to
monitor illegal activities in mining area. District Forest Officer,
Churu also suggested that the vacant land in between adjacent
mining leases is forest land where there is neither natural plantation
nor a possibility of afforestation, therefore, such land areas should
be surrendered to Mining Department and land in some other area
should be allotted to Forest Department for afforestation (Forest land
Diversion) as per norms [Annexure-5].

With reference to status of compliance of environmental
clearance conditions it was observed that the mining cluster is
having 42 number of mining leases, out of which 14 mining leases
have been reported as operational. All the leases have accorded
environmental clearance, however, none of the lessees has submitted
regular six monthly compliance report. All the leases in the cluster
are less than 1 hectare due to which adequate benches are not being
formed. No details with references to ESR/CSR, rain water
harvesting structures etc. has been submitted by any of the lessee.
Although some efforts have been made for plantation in and around

the lease area, scope of further plantation is there.
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e Verification of stone crushers located on foothills of Randhisar Pahari
was conducted on dated 06.06.2022 and 07.06.2022. Out of the 51
stone crushers located in the foothills of Randhisar Pahari, 06 were
found dismantled during verification. Further, it was observed that
45 stone crushers are in operative conditions. From these 45
crushers, 43 have obtained valid consent to operate from State Board
and remaining 02 crushers have applied for renewal of their consent
to operate. Out of these 43 stone crushers, 08 crushers were found
operative without adequate pollution control measures. Show cause
notices for intended directions for closure under section 31(A) of Air
Act, 1981 have been issued to these defaulter stone crushers by

Regional Office, RSPCB, Nagaur [Annexure-6].

e No obstacle/hindrances were observed on the pathway to Mataji

Mandir during the joint verification [Annexure-4].

e As per report of Executive Engineer, PWD Ratangarh Division, dated
16.06.2022 [Annexure-7], following roads are damaged
1. Approach road to Randhisar hill
2. Approach road to randhisar
3. Randhisar to mine area, Randhisar
4

. Kuhariya to Dhatri

e No potential risk to Bholenathji ki Samadhi due to mining activities
have been observed. No record related to Holi Dhora is available in
Department of Mines, Churu. However, Holi Dhora in the complaint
is the place located in M.L. No. 162/1990 which is allotted to Shri
Rajendra Panwar. In this mining lease, mining activities is being
carried out within the mining area. Pillars with fencing as a safety

measure has also been provided [Annexure-4].

e No obstruction/hindrances on the revenue pathways and common
roads in between the agriculture fields were observed during field

visit. No overloaded vehicle was observed in the area.
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Conclusions:-

1. Randhisar Pahari is not a part of Aravali range.

2. Mining activities are being carried out since 1973.

3. Cases of illegal mining have been reported and action against the
defaulters is a routine procedure of Mines Department. Penalties
have been imposed on the defaulters and recovery of the same has
also been made. Mining leases which have not deposited penalty
amount have been closed and no mining activities have been
carried out.

4. Only one hillock of Randhisar Pahari was located as per the
revenue officer reports.

5. Renewal of forest diversion and subsequent allotment of mining
leases of Randhisar Pahari by respective departments have been
done as per their rules.

6. Mining activities are not being conducted as per conditions of
mining plan. The mining leases varies from 900 sgqm to 6000 sqm
in area, due to this less area mining is being carried out in depth
and reaches upto 200ft above ground level. Conditions of mining
plan may not be followed. Out of the 42 mining leases, 25 mining
leases are closed and no mining activities are being carried out
there. 24 leases have obtained permission to appoint mine
manager as per permission from DGMS, Ajmer.

7. Efforts made for compliance of environmental clearance conditions
by the project proponents are not satisfactory as six monthly
compliance report alongwith all the necessary supporting
documents are not been submitted/ uploaded regularly on
Parivesh portal. Plantation also need to be increased. Actions
regarding CSR/CER have not been intimated with documentary
evidences of amount spent for socio economic upliftment activities
in the field of education, sanitation and other social activities.

8. Stone crushers all around the Randhisar Pahari are operative. All
have obtained valid consent from State Pollution Control Board.

Most of the crushers have been equipped with adequate pollution
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control measures, while notices have been issued to those which

are lacking to comply with consent to operate conditions.

9. No obstacle/hindrances were observed on the pathway to Mataji

Mandir and roads between randhisar and dhatri and common

roads in between agriculture fields.

)

Bhagirath Sakh,
ADM, Sujangarh
Nominee of District
Collector, Churu

Shri Bheem Singh,
Superitending Mining Engineer,
Bikaner

r v/ /

Mahesh Dutt Purohit,
Deputy Director(S)/Scientist ‘C’,
MoEF&CC, IRO Jaipur

Deepak Tanwar,
EE & Regional Officer,

RSPCB, Nagaur,

(Nodal Officer)
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- o * .
i F.Ne 8-68/1997-FC (Pt-1)
: Cevernmeut of India 2
Ministry §f Enyironnient and Forests &
(FC Division) - ! 13
‘ Paryavaran Bhawan, CGO Comple: i
: : . Lodhi Road, New Delhi - 110510 :
- r i " Dated:- 20® lype, 201 1.
20 E - a7 2 b S A
' The Principal Secretary (Forests), g ;
Government of Rajasthan, - : : ool
Jaipur, i 7

Sub: Renewal of diversion of 58.8428 ha (originally, proposed 59,748 ha) of forest land I_‘o@ :
_ mining of masonary ston¢ in favour of 40 (originally proposed 42) lenseholdm:‘_lni
- Randhisar hill forest block in Chury district of Rajasthan. 34

Sir,’ Sl . : : i %8

-1 am directed to refer 1o S_mé Government’s letter no. P1(59)Van/2010 dated 17.06.2010"%%
on the subject cited above seeking prior approval of the Central' Government under the %74
Forest (Conservation) Act, 1980. After careful consideration of the proposal by the 7
Forest Advisory Committee constituted under section-3 of the said Act, in-principle: 3

approval was gtanted ‘vide this Ministry*s letter of even number dated 29.09.2010 subject #
- to fulfillment of certain conditions. The State Government “has- furnishad compliagce
- T€pott in- rgspect of the conditions Stipulated in the in-principle approval and has 3
requésted the Central Govemment to gran final approval, =55l L
=2 : e i AB
2. .. In this connection, 1 am directed to say that on the basis of tﬂc compliance ‘report "
fumished by the. State Govemiment vide-letter no. F:16( -)IOQNasbtleramuvanMﬂ;.}daﬁd%‘ggﬁ
20..0;'1.20! 1, final approval of the Central Government i§ hereby granted under section-2 of :
Forest (Conservation) Act, 1980 for renewal of diversion of 58.8428 ha (originally proposed; -
59.78 ha) of forest Jand for mining of masohary stane in. favour of 40 (originally proposed 42]'%‘_’3"
~ 'feastholders §n Randhisar hil forest block in Churu district of Rajasthian subject to fulfillment _tif‘_
. "

* the I‘dllnwing"-_qonditions:

T et e diverted forest land shall remain unchangd, %

2. Compensalory afforestation shall be raised and hmintained l;y the State Forest geat
' ‘Department at the project cost, . : ' | e

3. The approval under the Forest (Conservatiqn) Act, 1980 is subject to the clearance’
. = under the Environment (Protection) Act, 1986 and any other clearances required under. . ‘%
- different Acts/Regulation/Rules, :

~ 4. The Us{er_Agcricy shall furnish an undertaking td‘"p;y the additional NPV, if so :
: determined, as per the final decision of Hon'ble Supreme Court of India, ~—— '

3. The State Odvemmcnt will sllggcst comprehensive soil conservation measures to be
undertaken at the cost of User Agency.

~6.  Any tree 'ﬁ:lling shall be donc only when it is unavoidable under strict supervision of _
the State Forest Departmént, '

2. No labour camps shall be set up inside the forest arex, Labour manngement-plan ghould
be submitted with emphasis that no labour camp be set up in the close vicinily of the




. teo-fragile and sensitive arcas.

Tht_‘, user agency shall provide : Ite 1atc fuel to the labourers working at the gjge*
-avoid damage / felling of trees. ‘ ’

___‘_).; No damage 10 the flora and fauna cf ine adjoining area shail be cayseq. _
. 19 The forest land shall not be used for any purpose other thdn that specified in
: proposal.

1. “The forest land proposcd to be diverted shall under no circumstances be transferred. g3
any other agency, department or person. !

12, The Fencing, protection and regeneration of the safety zone area (7.5 metre stripidh
along the outer boundary of the combined mining lease area) shall be done
maintained at the project cost, ; Y

* 14 The period of diversion under this zpproval shill be twenty -{‘20} years qr coterminoy

with the mining leases subject to possession of valid lease by user agency under t,'l Gl
" MMDR Act, 1957, ' ) ' : !

 The outer limit of all the feases be demarcated and maintained by creating four fects
high wall. , '

$: The user agency will obtain Environmental clearance and any ofher clearances required” * ¥
4 for such project. : .

17 As the State Government has not submitted the compliance report in rcgf)etzi of MIS PG .
. Stone (0.3052 ha) and M/s Shyam Grit (0.6 ha), these leases are not renewed with this
approval. x5 tE

18, Any other condition that the Coaservator of Forests (Cemral)‘,‘Regiunal_Ofﬁcc. ;
Lacknow may impose from time i0-in the interest of conservation, protection and

7 1]
?
3
Xours f; ??hfr- q
. ¥ . q
E

development of flora and fauna of (e area.
ﬂ{ajc,s{ Sharma)

Assistant Inspector General of Forests

Copy to:

I.. The PCCF. Govi. of Rajasthan, Jaipur for information. _ ' g
2. The Nodal Officer (FCA). ofo PCCF, Jaipur. _
3. The Chiel Conservator of Forests, Regional Office. Lucknow.
4.1 The User Agency. o
5. The Monitoring Cell.

6. Guard File,

ajesh Sharma)
Assistani inspector General of Forests
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Office of the Assistant Mining Enginer, Deptt. Of Mines and Geology, Near malji-ka kamra, Old Sale tax
office building, kotharlya ka mohalla, Churu(Rajasthan) Tel. no 01562-250235
E-mall- amechuru@rajasthan.gov.in
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GOVT.OF.RAJASTHAN

HrIfea wRs Wiy afygw, @ U@ ¥ Rsr e, ge o)

Office of the Assistant Mining Enginer, Deptt. Of Mines and .(jcology, ‘Near malji ka kamra, Old Sale
tax office building, kothariya ka mohalla, Churu(Rajasthan) Tel. no 01562-250235

F-mail- ame.churu@rajasthan.gov.in

UK gl B a9 SRast P fqaRor—

% R @ YRR gerdl & qorEdl § T UErdl & ay R @i faur
SN @l 42 WIS g 1973 W 1981 T IR [HA qA| oG fPATT(gu—4)
fodm, SRR & sy @ie q10(o)RTST /U /4 /81 faTib 16.10.1981 W RUHIER
TETS! &S B 9N B g R @ gwdiaRa By fRar | e wervawd SR
URTST Bl WERT BT IHeAGRIST ord Repre # 11.1.1986 I fpar 4T |

A Wdled NAted @ vy fRie 12121996 B U H oW
@IICeHIRAl @ a9 SEawd FRM vy Afed W b T 9w 42 @A
TSR # R 1 USRI TAUS 11 /1978 Gas Lol ¥ BRI S gRT 94
SIaSE § 9T € R | 39 @EAuE B 9 Srdeid @ wad ¥ wds disi
R BRI 3w g vadl Rifdd Re Aoy wwer 3128/98 wdsh G,
WH IR 9B, faoeg IRAY TURST T 4 H MRy fAAld 16.09.1998 W
“meanwhile no coerssive method be taken” @I ¥ W fdhar wn, fo A=
rTe B o feeie 31.01.2018 §RT W RE® 16.09.1998 B v fam w4
I RIS (YU-3) fAUNT & ameer G T.6(272)R051. / YUu—3 /98 SIAYR feHid 2.
01.1999(WRAME—1) g1 TEh YoIIg P IWRR TETSl & W+ &89 68 B
(qaaa fSrem %) 9 @d 3 @ERl § 284 drar 11 @ 4 To-IoRa s,
1956 I RT 102—d <TG MMEReT 5y T &Y Wepfer R &7 74T |

U9 41 GIAYERRIAT R 99 SHaH Irafed b WM W) 99 U9 9giaRer
HATETd, WRd IR B ARY Ad: 16899 ¥ 10 98 & fow wfiw 9= w9 @
G B 42 GATICC™IRG] B U H B 68.6389CY I A SHTSH Wi fhar
T | '

G AT fIHTR BRI & 3Ry R91d 12.08.2010 gRT wdsh waH fire
JAEH B GoTTTe & U8 ¥ Wiga WI9el TaANERY AAG U5 AT
06/ 1998(qcT TTUE THUA 54 /1973) JRdIad fhal AT | 39 UhR YRR YTy
R WHd GEl B AT 41 81 T |

feieh 15.08.2000 @ UTET AW FAK W W QAUAT gRT TN @AgCE) #
GBI GYd 7€ AT T | BT a9 T gufarer wrerd gR1 PREaR S
&9 BT ST AR MW 1B 20062011 ERT 5884288 WA 40
GATICS (el IR 42) Y AR Jafdy srerar e 20 af da & forw wapd
fopar rar |

wETaE Wi A, WH vd s v, 9% @ sy @wie se6 fRAi®
28.07.2021 ¥ WAAYCET TATH. 95 /1978 T AMIKIRY] IS U IO PR §Y
GqeeT WS far T AT QY BHIE 1691 i 00.112021 W @ATIEET
UHGEl. 25 /1979 T FTHIRYT UG U3 3Ry XA §U @vee wited fba
AT | g9 e VMR YRS W e @ el o W 39 &1 T 2
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Office of the Assistant Mining Enginer, Deptt. Of Mines and Geology, Near malji ka kamra, Old Sale
tax office building, kothariya ka mohalla, Churu(Rajasthan) Tel. no 01562-250235
E-mail- ame.churu@rajasthan.gov.in
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Govt. of Rajasthan
Office of the Assistant Mining Engineer, Deptt. Of Mines & Geology, Churu (Rajasthan)

List of :_mmm_ mining panchama year 2000 in leases at Randhsar pahari, tehsil-Sujangarh, Distt.- Churu (Rajasthan)

SN ML No.| Name of lessese Mineral aréa (in] cate of Dateof |Miegal mmning| Recovery |  Balance _m pesen status of
hect ) registration expiry of | panchnama |aganst _w_mwm_._ Amaount {1~ #. ass
P lease 2000 panchname | Fs ) _.
P ' . demand (i | 20800 nR3) _.
| A Rs.) _
: - { ]
- 161/189C|Ambey iMimes And Minerals Masonarystonz  |0.2800 [14-Aug-21 13-Aug-31 1260C00 1260€00! c IRUNNGG
2 41/1978|Megharam S/o Sh. Rupa ram Masonarystonz  |0.4000 |27-Jan-74 21-Mar-25 31500001 315000C 2 RUNINNG
i - 40/1987|Maa Bhawan Stone Masonarystone @.mmmu 26-Oct 77 25-Oct-27 wmumncow 36750C0 O IBUNNING
u 4 71/1983{Manrgatu Ram S/o Sh. Bhika ram dudi |Mascnarystene |0.2616 |02-Jan-79 01-Jan-29 ! ” g *
i | ) 3675000 3675000 INNING
M : S3/ H..Sm_?..:on Kurnar Banganva S/o Sh Mool |[Masonarystone |0.2550 |16-Feb-74 | 31-Mar-25 ! 0 H
| |chand banzarwa ) 1330000 1330000 wﬁvﬁ‘./_ ]
. & uou\pmuw_ﬂ?\.mn:m Devi W/o Sh. Narender kumar|Masonarystone 10.3600 [13-Jan-78 06-Jan-28 ¢ ,
‘ U . . - 35000C| 350000 . [RUNNING |
__7|__162/1530/Rajendrz Panwar S/o Aidan dhobi, _ |Masonarystone 10.4800 |27-Jun-81 | 26-jun-31 1950000/ 1560000 0 RUNNING |
z| 74/1873|Puniya Blast Supplier (Masonarystone (0.4916 |31-lul 79 30 Jul-29 3500000 3500000 s} ~ IRUNNING _
<l 15/1980/Jai Maa Stone [ masonarystone {05000 [04-Nav-81 | 03-Nov-31 aagoono| 4450000, . 3 RUNNING |
1C) 36/1985|Ambika Stone Blzst Suppliers Masonarystone  (0.5523 |18-Se 17-Sep-31 2100000] 2130000, O IRUNNING |
~ wum 1371478 Ashwani kumar Szein S/o Vijay kuamr|Masonarystone  [0.3500 |15-Jan-79 14-Jan-29 ! 0 ﬁ W
[ sai - ) ) _224000{ 224000 RUNNING |
.- N\.\wmmwwzgrmug sm S/0 -Sh, Nathurem jat [Masonarystone  (0.5030 [01-Jul-73 31-Mar-25 a i
B | ] . B 630000, 6300C0 RUNNING |
f1z] mN\ummmmmmvc Lal voe:_m m\o Sh Supgnaram Masonarystone |0.4500 |30-Mar-79 29-Mar-29 4] T
P _vo oglF] s 1260000 1260000 - RUNNING
| 14] mu\pmmu?_rzc Laber Conctor Co. Operative Masonarystone  |0.2500 |12-Nov-73 31-Mar 25 182000 |
[ [Society . 1820000 0 [CLOSLD
! i 48/1978/Surjararr Khatik S/0 Hznumanaram  |Mascnarystone  |0.3570 |16 Feb 79 | 15-Feb-29 | __ 7350000 ”
o |Khatik ) - _ 7350000 0| [ ~O/:v ]
~—%

«H//ﬂn.. .
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16 36/1980 Bijju Devi S_ 1. Shrawan kumar NMasonarystone :.w.._ﬁ Nm Aup 82 24-Aug-32 i
| N R - 470000 . 420000! [CLOSED
i7 5471978 |Mainadev W/O Girdhanlal Mephwal |M 70:,._3:.5:0 0. Nmmo 29-Aup-79 , 560000 |
560000/ 0 [CLOSED
51 32/1988 | Niranjan Sharma S/0 Sh. Bhanwar lal [Masonarystone - [0.3500 |06-Mar-74 A P m T
sharms 3430000 _
18 ; ~Gzmbs Stone Crushing industries |Masonarystone  [0.5000 03on 74 3730000 .
20 981 Arun Rem S/o Sh Mohanram  ° |Masonarystone 102500 02 Ju! € [ 1102502 whnuuumw 0 CLOSED
22 a8/ 1978 Inderch Golian-ll $/0 Sh. Leeladhar [Masonarystane 0.3500 |02-Jun £0 ‘ | 1326000 |
L zolyan L 1386000, ICLOSED |
(2] 62/18 mm.f ahisar Stone Crushing WMasonarystone [0.2500 [31-0ct73 | 31-Mar25 | 950000 5550000 |CLOSED |
e 68/157¢ _vrm:: Devi \W/o Sh. Daula ram kh Masonarystone 02150 |25-Jun-72 24-Jun-29 _ M 0 V
! 301000] 301000 ICLOSED |
_ 7371977 Shanker Lal SjoSh. ganesharam | Siapi s | 2eApr28 || 360000 ]
. meshwsl . “ L 550000 CLOSED |
[25 7 ‘Masonarystone 02700 |21-Dec-74_ | 31 Mar-25 | 2730000 2736000] B CLOSED M
26 54/1390Kishan Singh Gehlot 5/0 Sh Dhura  |Masonzrystone [0.5578 |05-Dec-75 | 04-Dec-25 | 7560000 -
|l ————— ‘ 7560000 ol jcLosto |
M.m.w ‘ 48/1883(Rem Avtar mxo Sh. Satya narayan fMasonarystone  |0.2000 26-Nov-73 31-Mar-25 . | ,,m .N “
P khatix ] .dom.oo_ " 770600 lcLOSED |
ﬂ - 4071955 tirbal Ramm Bawri $/0 Ganesha Ram Masonarystone  |0.1400 29-feb-20 28-Feb-30 _ . | 338000 o
! Sawn [ B S E— ! 336000, - 0l CLCSED
2¢ .;.u...”mmm Haju Dewi W/o ShoNoparam mards  |Masonarystone  [01500 115-Jan-79 | 14-Jan-29 1 0 |
o _ i I . ; 2625000, 252503, lCLOSED
30 z4/1572 Inderch& Golizni $/o Sh. Leelachar Wiasonarystone |0.5000 [27-Jan-74 | 31-Mar-25 w | 3350000 -
_, eolyzn B - o o] CLOSED
J nmw;m?q.,.ﬁé o Sh. Aasharamjst ‘q.&mo:m.,fmbb: 0.4500 |28-Jan-/4 31 Mar-25 588C0C0| } [CLOSED |
u,ui\\“wﬂlﬁ,mw\ml\ul_\ mar Sharma m\O Hirarjan |Masonarystene 0.5461 [31-Dec-50 30-Dec-30 | .
Sharma R o B - i B r,.
22/1978 [t/ ane: (215/0 Sh Ghisa ram jat Mazsonarystonc 0.4582 |27-Jan g ED Mar-25 | ¢ 980000,
a 60/1923 (31 Ko nar Verma ¢ u.\O Im::Em:ﬂE, rAas c:&.\:a:: ¢.3000 [31-0ct 73 _ 1-Mar-25 _ o0
verms ol ] | omweaa 0 CLOSED
71923 Parks s, Vi/O liapa Ram_____|Masonarystone [0.0900 J12-Jan-79_, 11an29 | m..ﬂ.%_w T2000, 0 CLOSED ]
R\
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36 25/1979(Shri khatu shayam preet udyog Masonarystone  |0.3375 [29-Aug-79 | 31-Mar-25 924000 0} 924000 |CANCELLED
37 mm\»wv%w:mwm_‘m; Mal Agarwal S/O Tota Ram [Masonarystone |0.1500 27-Feb-74 31-Mar-25 4200000
Agarwal 4200000 0} ) CANCELLED
38| 21/1988/Shayam Greet Utpadak Company-I__ |Masonarystone |0.6000 |05 Nov-73 . | 12-Aup-19 630000 ol 620000, |CANCELJED
Total demand & recovery 26520000 42626500| 43893500
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Govt. of Rajasthan

Office of the Assistant Mining Engineer, Deptt. Of Mines & Geology, Churu (Rajasthan)
List of lllegal mining panchnama year 2012 in leases at Randhsar pahari, tehsil-Sujangarh, Distt.- Churu :ﬂmhmmn:m:v

ﬁm,z ML No a_ Name of lessese’ Name of Mineral [Area (in| date of ﬁ Date of Megal mining | Recovery  [Zalancs fin 7 5.}|Present status _
|- | hect.) |registration| expiry of panchnama mmmm:,_ﬂ lega | “zm_nmuﬁ. *
_ - | lease 2012 demand | panrhnama “ ‘
_ lin Re.j 2012 (in Rs.} W
! |
1 161/1980|Ambey Mines And Minerals Masonarystone  [0.2800 |14-Aug-81 | 13-Auz-31 2167796 2167796 | 0 [RUNNING |
Py 20/1987 |Maz Bhawani Stone . Masonarystone 0.5581 |26-Oct-77 25-0cz-27 13415214 12415314 a IRUNNING m
3] 52/1978|Vinod Kumar Bangarwa S/o Sh. Moot Masonarystone  |0.2550 [16-Feb-74 | 31-Mar-25 1102555 1108653 G J
» ! chand cmnmm.im I {
. .\.A, 10171277 Mamta Devi W/o Sh. Narender kumar Masonarystone  |0.2600 Hw.gm:,.\m "06- Jan-28 2478686 3472686 kS o |
5! 74/137¢ [Puriya Blast Susplier Masonarystone  |0.4916 |31-ful-78 | 30-Jul-29 8051241 80512 0 |RUNNING |
M 6! 15/1980/Jai Mza Stone Masonarystone  [0.5000 |04-Nov-81 | 03-Nov-31 7665002 76635002 3] |RUNN 4»4
i 71 36/1586  Ambika Stone Elast Suppliers Masonarystone 0.5523 |18-Sep-81 | 17-Sep-31 52958262 S285262 4] IRUNNING _
| 8l 13/1978 Masonarystone  |0.3500 |15-Jan-79 | 14-Jan-29 12540386 12520385 0 RUNNING |
[ ] Ashwani Kumar Szein S/o Vijay kuamr sai - m m
[ a! 7471982 [Radheshyam S/o -Sh. Nathu ram jat Masonarystone  |0.5000 ,01-Jul-73 31-Mar-25 1880554 4880554 | O
TW@L.I ©2/1%78 o Masonarystone 0.4500 30-Mar-79 -NMar-29 7440724 7440722 0
|Babu La Pooma S/c Sh. Sugna ram poonia 1 ;
i1 Ww\wmmu [ Churu Laber Conctor Co.Operative Society [Masonarystone 0.2500 |12-Nov-73 | 31-Mar-25 110673986 0
| | ! -
12§ bmmHmwm [Surjaram Kniatik $/0 Hanumanzram Khatik |Masonarystone 0.3570 |16-Feb-79 | 15-Feb-29 ‘ 5463790 Q0 _ m..“qu@_,
1Bijj Devi v/ /osH). Shréwan kumar Masonarystonc  0.3394 [25-Aug-87 | 24-Aug-32 3516678 3519678 0
Aairadevi W/O G rdharilal Mephwal Masonarystone  |0.2620 [29-Aug-79 Jv Aug Ymi- BENRAYEEE I o -
i Ttirrarian Sharma /o Sh. BhanwarJal | |Masonarystone  [0.3500 06-Mar-74 | 31-Nar-25 11827537 0 8275 9,3.4_,. m
| lsharma ) - I i.lui o »T!lflxli b | !L
(V6]  &6/1523sagdamba Stone Crushing Industeies i;.::ﬁ&.m% 0.5000 |03- Em;& ! ; -Mar-25 .3,@ 59, 0 | 18389259 [CLOSED
17] S5/1581 £rjur Ram /o Sh Motanram _|Masonarystone [0.2500 [09-ul-82 [ 08Jul32 | 74 a750821  7arsos2| 0 CLOSED
]//A,.P.n-f.‘\ :
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‘ \/tu»o
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18 ng ...wmo.,ul—m mm:ﬂzﬂm:ucwo.rl.nﬂm: Shank g e e N - - N N .,.,,/
_ /o Sh. hankar _/\_mmOJQJ:mnC:f 10.2500 31-Oct-73 M 31-Mar-25 5267406 wNm»\thﬂ i) Mﬁz_lﬁvaC K,
45/1878|Inderchi Golian-ll zwq:l_!_!l T, _ | . |- i -
golyan - teeladhar Masonarystone (03500 [07-Jun-20 31-Mar 25 5621169 o , 5621166 |CLOSED .
3|RandhisarStone Crushin E— e - IS B : ’ _ —
[ 21] £8/1978 |shanti Dev: W/o Sh omc,_m,n_[ kha —lnarvstone_[0.2500 1510673 _| 31.4ar25 = E i=up [Cloeh | |
1 871978 ¢ Yo i — : 0. - o o LOSE
[ 221 ;fﬁo,% — SieTshakie ._.,wm.v.mqu%ﬁo:w-:.c.tmc 25-un 79 | 24-Jun-29 | 16 516254 6 CLOSED
|77 T {Masonarystone 101575 [27-apr78 | 20 Apr 28 | 3 secziee [CLOSED
L o Wm‘:msrmﬂr:rk S/oSh. panesha ram mephwal FUARTIE | 20-Ap ,_
| 23) 5471950 |Kisha zh Gehlo P Ty — S A S—
m _ ) | ;Zﬁm >Meh Gehiot 570 sh. Dhura ram Masonarystone  [0.5578 |05-Dec.75 04-Dec-25 6714674 o . 5714574 |[CLOSED
. E2Nhio .
2z ac/1983| , —
| o Masonarystone 2030 |26-Nov-73 | 31-Mar-25 2278¢37 2273687 | 0 CLOSED
| o ___7am Avtar S/o sh. Satya narayan khatik | | . ,
P /1985 i 31 5/0 Ganeshs . Pilpa b , ICLos
w /1585 Eirbal Ram Bawn 5/0 Ganesha Ram Bawri |Masonarystone |0 1400 |29-Feb.80 | 28-Feb-30 | 57255647 g | 5723364 |CLOSED |
] { )
e {ave o T " — B
[ <6 .K\G&%jan. ch& Golian-l S/o Sh. Leeladhar golyan Masonarystone  |0.5000 |27-Jan-74 | 31-Mar-25 15242143 a | isa42143 O
i i | |
| 27 S t ¥ s - —— < < -
KL 78/ u‘mmwﬁmmnzm:a /0 Sh. Aasha ram jat Masanarystore  |0.4500 |28-Jan-74 | 31-Mar-25 4275305 42762073 | G [CLostn
* 28 52/12%0 yogesh Kumar Sharma 5/0 Niranjan Masonarystone  |0.5461 |31-Dec-80 | 20-Dec-30 mhmwwwﬂl 0 | 6331326 |CLOSED |
[ |Sharma - i ‘ W ‘ _,
Twm‘ £2/1978 (Mangi Lal S/o Sh. Ghisa ram jat Masonarystonc  |0.4582 |27-Jan-74 | 31-Mar-25 87322601 8732280 0 CLOSED !
| 20 60/1983 Lalit Kumar Verma S/0 Hanuman Mal Masonarystone 10.2000 {31-0c-73 | 31-Mar-25 17691175 ¢ - 1788117%  |CLOSED _
i erma : . ‘ | | - P
| 31 74/19%3 [Parki Devi W/O Nupa Ram Masonarystone 12-an-7% | 11-Jan-29 | 2402416 2402416 0 fcrosed |
WN 11/1978 5 Stone Crusing Inc Masonarystone 27-Apr-78 | 26-Apr-28 | 5921559 Q 5321555 (CLOSED _
23 Nmmwwwmyx‘v:: khatu shayam greet udyogp Masonarystane  |0.3375 |29-Aug-79 _ 31-Mar-25 — wwwmm.lmm. . & L 7s1eFer __rzzzn)ﬂ,mcl,
Mlv! B !Total Demand £ Recovery ; i _ _ # 3557 fﬁoﬁ; 111165503 144551697 | 1
. : ™~ ! A
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Govt. of Rajasthan

e -4

Office of the Assistant Mining Engineer, Deptt. Of Mines & Geology, Churu (Rajasthan)
List of lllegal mining panchnama year 2021-2022 in leases at Randhsar pahari, tehsil-Sujangarh, Distt.- Churu (Rajasthan)
S.N| MLNo. - Name of lessese Name of Mineral |Area (in| dateof Date of |lllegal 35@ Recovery |Balance (inRs.) Present status
Lo hect.) qmm,mwazo: expiry of panchnama against illegal of lease
lease [2022 demand| panchnama
. (inRs) . | 2022 (inRs.)
\l.\ll\..llllllu\\\lll\\\\\\\l\ll\u\\.l.\j
1 36/1980 |Bijju Devi W/osH). Shrawan kumar Masonarystone __ {0.3394 55-Aug-82 | 24-Aug-32 481600 0 \\lwm\pm.o.m CLOSED |
2 59/1981 |Arjun Ram S/0 Sh. Mohan ram Masonarystone __{0.2500 09-Jul-82 | 08-Jul-32 1056650 0 1056650|CLOSED
3 22/2003 |Pratap Singh Rajpurohit S/o Sh. Shankar Masonarystone 0.2500 |31-Oct-73 31-Mar-25
singh
1561350 0 1561350|CLOSED |
4 68/1978 Masonarystone 0.2150 |25-Jun-79 24-jun-29
Shanti Devi W/o Sh. Daula ram khatik A 1179500 0 1179500 |CLOSED
) 73/1977|Shankar Lal S/oSh. ganesharam Masonarystone 0.1575 |27-Apr-78 26-Apr-28 .
meghwal : I 516200 516200|CLOSED
6| 50/1979 |Jain Stone Crushing-Il Masonarystone 0.2700 {21-Dec-74 31-Mar-25] . 180250 0 ’ 180250|{CLOSED
7 49/1983 Masonarystone 0.2000 |26-Nov-73 31-Mar-25
| ,, Ram Avtar S/o Sh. Satya narayan khatik . , 367150 0 -367150|{CLOSED
| 8 75/1983 |Raju Devi W/o Sh. Nopa ram manda Masonarystone 0.1500 |15-Jan-79 14-Jan-29 491400 0 491400{CLOSED
al 76/1983 |Tarachand 5/o Sh. Aasha ram jat Masonarystone 0.4500 |28-Jan-74 31-Mar-25 786450 0 a‘ 786450 |CLOSED
! 101 42/1978 |Mangi Lal 5/o Sh. Ghisa ram jat Masonarystone 0.4582 |27-Jan-74 | 31-Mar-25 1376200 0 ’ Hw.\mMoolﬁrOmmU
|Total demand & Recovery 7996750 0 7996750
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arateryr Werre @A AMTN, @™ gg o e o, o6 @)
Office of the Assistant Mining Lnginer, Deptt, OF Mines and Geology, Near malji ka kamira, Old Sale
tin office building. kéthariya ka mohalla, Churu(Rajasthan) Tel. no 61562-250233
E-mail- pme.churugurajasthan. zov.in
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Office of the Assistant Mining Engi

Govt. of Rajasthan
neer, Deptt. Of Mines & Geology, Churu (Rajasthan)

List of Mines in which technical person is appointed by DGMS at Randhsar pahari, tehsil-Sujangarh, [ 9.5.-.9 uru nxm_mm%wa S
T ——————— e . ok f
N zo.“ , Name of lessese Mincral ﬂ Area ‘* _‘o“w,xww‘_ M crpry Gate — -
— 2B/1980 B ju Oevi W/o Sh. Shrawan kumar B [Masonarysions [ 03394 [75Avg-82 | 2-Augi ~
ﬁw, ‘pmm‘\,pwmo)q&m(. Mines b:m.?::ma_m . I,.ulm(rwmo:m:ata_._..‘. ) h. 0.2800 L“H,M.‘bpcw-mu | i3-Aug3l m_
3l se/1981]Arjin Ram S/o Sh. Mohan ram - Masonarystonc | 02500 [094ul-82 | csul32 | S
L4 41/1978 Megharam S/0 Sh. Rupa ram . za ’ . IMasonarystone | 04000 ‘l~..u.u.;m=-§ . w:..x.m..‘.m.m ETZ,L,..L
i 5 Hm\wam?fﬁ Ram S/o0 Sh. Surja ram ST Masonarystone \ 0.6C00 _:w._{_m?E __ 31i-Mar-25 w“v%:,,_c
_Ilmw__y NN\MOISJHMMWMQMWT ma: S/o m_gmz - ) Masonarystona .~ 0.2500 ‘wH.OQ-ww . 3i-far-25
L 40/1987|Maz Bhawani Sone T ——— Masonarystone | 05581 260077 | 2500027 N,
Im ___568/1978 Shanti Dew W/o Sh Daula ramkhatk Masonarystone I o.NHmQLNw-E:-ww i M 24-Jun-23 ~_
g 73/1977|Shankar Lal S/osh. gznesha ram meghwal Masonarystone | 01575  27-Apr-78 25-Apr-28 ]
10| 50/1979]sain Stone Crushing-iI o Masonarystone | 02700 [21Dec.74 | 31-taras !
{11 71/1983 (Margatu Ram S/o Sh. Bhika ram dudi Masonarystone | 02616 |02an 79 | 0:-an-29 ;
12]  45/1983[Rzm Avtar S/o Sh. Satya narayan khatik Masonarystone | 02000  26-Nov-73 | 31.maros
{ ;M mwbmumm Virod Kumar Bangarwa S/o Sh. Mool chand bangarwa Masonarystone 0.2550  |16-Feb-73 | 31Td=r-25 L
] — . — — — | . u
! 14 _103/1877{Mzmtz Devi W/o Sh. Narender kumar- —__[Masonarystone | L_ Q¢ lzn 28 _
M; 75/1383 .,n..m.w.c;h.m: W/o sh. Zc,nlm.‘..,SB mznda (\wmmo:m}ﬁc:mlrl- . 14-3an-29
|16 Sm.@w@ﬂm’mmw:as Parwar S/0 Aidan chobi, H :Smmo:mQqum J . ) 26-Jun-31 |
7 74/1978 Puniya Blast Supplier —__[Masonarystone sz :o.awpm [31-Jul-79 w. 33-Jul-28 ]
Luf thmmwﬁwxmn.m:qimg Aashs ram jat N _immo:m«ﬁﬂbhn !o.ﬁoo o W_Nm.a 74 | mﬁ;ﬁﬂ-uw [CLOSED ]
35 15/1980/13i Mas Stene o __[Masonarystena 05000 04 nov.a1 ; 03 Nov-31 [RUNNING !
, .wm«“’wmﬁ'mm%m_\hnlnu..rw..whlg]mm:mﬁlmc‘@ﬁr . Ma sonarystons fl 18-Sep81 | 17-5cp-31 | RUNNING —
21 Mw\umm\.m.iuj\(..wi Kumar Szein S/o Vijay kuamr mm_.:lH. :sm;ocm_‘,\,mwwﬂﬂq ?-5:.3  1d-an-29 RUNNING |
22 £2/1978[tz0g 121 570 Sh.Ghisa ram at o Masonarysiane 27n7a | 3imecas [cLosth
Vwmm,:fwlh@vjxwa?,.wimay /0 -Sh. Nathu ram jat o wgfmmo:mﬁvmmubmw.lh,, IC1Ju1 73 | 31 Mar s TRUNNING ]
L24 _92/1972[Babu (5] Poonia S/o Sh. Sugna ram poonia —_IMasonarystone 500 ..wm.@mle.Fum Mar-28  [RUNNING
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D noroente Gooeral of BMines Safety

@7 YRaf PRI / Director of Mines Safety.
Kircring ﬁ;‘ﬁm " Apmer Region, Aymer.

g A,

s it eft, Wi Uy,

(VR TIRE QIO UE HWAT 1215, dated U1.05.2000),
Fraret 104, R e, ol O B U,
SPFPY e a——

ﬁwu:;%szﬁﬁuu_ 1-%1%ﬁﬁuﬂmﬁjmm.&_m_wﬂm_w.# e
w0 # F B @) afa & e AL . g .

T

Please refer 1o your appiication letter dated 04.04.2022 & Online application 1D 236482, dated 10.01.2022,
on the above mentioned subject. ;

The matter has since heen examined i the light of what has been stated in your application under reference
atong with enclosures. In exercise of the powers conferred on the Chief Inspector of Mines (also designated
as Director General of Mines Safety) under Regulation 34 (6) and 34 (4) of the Metailiferous Mines
Regulations 1961 and by virtue of authorization granted by the Chief Inspector of Mines Safety (also
designated as Director General of Mines Safety) under section 6(1) of Mines Act. 1952, T hereby grant you
Permission to act as Manager for more than one mine namely: (i) Randhisar Stone Ballast Mine (M1 No.
42:1978, LIN 1609143809) of Sh. Mangi Lal, (ii) Randhisar Stone Ballast Mine (ML No. 74/1982, LIN
1993106433) of Sh. Radhe Shyvam and (iii) Randhisar Stone Ballast Mine (ML No, 101/1977, LIN
1697385810) of Smi. Mamta Devi. located near village Randhisar. Tehsil Sujangarh & District Churu,
Rajasthan State, subject to the following conditions being strictly complied with:-

L. Magager shall not take up any appointment in any capacity whatsoever in another mine.

2. No working shall be extended below the superjacent ground in the mines, .

1 No workings of any of the mines shall be extended to within 45m of public
structures/roads/houses not belonging to the owner. e : )

4, No blasting shall be done within 100m of asy dwellings ot belonging to the owner of the mine.

3. Neither deep hole blasting nor HEMM shall be deployed without obtaining permission from this
Directorate. ' =

6. The provisions of Regulation No. 164(1-A}c) and 164(1-B}a) of the Metalliferous Mines
Regulations. 1961 shall be strictly complied with. e 2

nttps: fapproval-permission-dgms. gov infParmissionE xemplionRelaxation/PER



240472022, 15;15 . ' Email _
¥ 7. The total amount of explosives used per day in all the mines shall not exceed 28kg.

5 T3 §. Average employment shall not exceed lﬁf)wmaﬂ the mines.

o 9. Daily personal supervision shall be exercised by the munager at cach mine.

10. Allwork in the mines shall be carried out i day light hours only.
{T. N ore deessing handling/processing plant | attached ‘with the mines. S S G
12. The mranager shall not allow any person fir employment in the mine unless sugh persons hg ;
imparted initial’ periodic vocational training'as required under Rule 610 9 and on-the-job training(s) as - *
required under Rule 12 w 13 of the Mines Vogational Training Rules. 1966. '
13. Separate Mining Mate shall be appointed i gach mine for supervision of the werkings.

14, Every competent persen in the ming shail‘be provided under dated receipt an authorisation for which
he has been employed along with a certified copy of the portion of this permission and other statiitory
provisions related to him as required uredet ‘Regulation 39(2) of Metalliferous Mines Regulations.
1961. o ) ;

I5. Aé required under Regulation 160(4) of the Metalliferous Mines Regulations, 1961, no persop whose
wiges/pavment depend on the amount of mineral, rock or debris obtained by firings shots; shall be
appointed 1o perform the duties of a blaster. No person engaged by a contractor or Magagzine £
haider shall perform the duties of the blaster, i.e. Blasting shail be done only by aholder of

of the mine. Thus holder of a Shot-firer Certificate issued by the PESO also cannot conduct
operstions in a mine. The Blaster shall write Blaster’s Daily Report. Mis-fire shots report.
" name, designation in a bound paged Register kept for the purpose in.the pres ribed profoen
shafl be signed with date of signature. Hf the duties of Blaster are performed by a Mining Mate oo
Foreman's Centificate of Competency he shall also maintain his respective daily report in addition to ©
Blaster's daily report. - ) . . _ Bl &
16. Airburne dust survey as provided in Regulation 24(3)(a) shall be done to ascertain the concentration
of respirable dust in the air and also to know the percentage of free silica in the dust generated at the
mine. - .
17. Wet drilling shait be done by directing a water jet on to the tip of the cutting edge of the ergonomically
designed drill machine Lo prevent dreaded disease silicosis. The jack-hammer drill machines shall be
ergonomically designed to minimise harm {rom vibsation and noise. _ gl T
18 On or before the 01 day of February in every year, Owner/Agent/Manager shall submit Annual
Return in rospect of the preceding calendar year Online through Shram Suvidha ‘Portal
hittpss/return shramsuvidha povin v
19. All applicatrons for permissions as required under the Mines Act, 1952 and its subordinate legislation
shiall be submiitted Online through website-dgms.gov.in. ; _ G s
). The mines shall not be worked in the absence of Manager. Above permission shall stand cancelled as
" spon as the person. o whom it is being granted, leave$ the services of the mine under reference.
However, the manager shall not vacate his office without giving due notice in writing to the owner ot
agent at least 30 days before the day on which he wishes to vacate his office. A copy of such notice
shall be submitted to the Director of Mines Safety, Ajmer Region. o 25k
21. The Manager shall be provided with suitable means of communication and transportation to exercise
daity personal supervision in each mine. ; &
2. Where by reason of absence or for any other reason the manager is unable o exercise daily petsonal
supervision, a person hoiding a valid Mine Foreman's or.manager’s Certificate shall be authorized to
act as manager of the mine in compliance with Regulation 34(7) (1) of the Metalliferous Mines
Regulations, 1961 and il no such qualified person is available, the Mine workings should be kept -
suspended during such absence of Manager. Attention is-drawn to Regulation 34(7)a) and (b) of the
Metalliterous Mines Regulations. 1961 in respect of the period of authorization permitted and
intimation of the anthorization to the Directorate General of Mines Safety. Dhanbad and the Director
of Mines Safery, Ajmer Region ele. ' - T
23. Notwithstanding anvthing contained above. the autherization may be withdrawn at any. time ‘as
provided in the aforesaid Regulation. : ' T
24, If-at any time any of the conditions subject to which this authorization has been granted is violated or
not complied with, this authorization shall be deertied to have been revoked with immediate effeet.
_This authorization is being granted without prejudice to any other statutory provisions, which may be
or may become applicable at any tiwe.
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“intepest of safoty.
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Note: Please download 1lnicode Hindi Fond fm ﬂajhhasha websm to view the hindi ch&m'-
clearly. .

[our's Faithfully:

(ATTRART T ARG,/ NAGESWARA RAO NAMAVRAPU),
@ e FRY® | DIRECTOR OF MINES san:w;' ”

SITER B, SRR / AJMER REGION, AJMER. .3
[THIS TS A SYSTIV GENFRATED DOCUMENT, m&:ﬁa’r REQUIRE ANY ‘;IGNATURL
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5 : wrae £veT FITHOETe AN FEFIF
i : Nimistry of Lobour & Employment
WEEE _ VETSE e earE arnrkhre plrer e
t AT e Directorate-General of Mines Safety

NG, SIL3GINE Nimer RegionjPermi3072 103685 A Ste: 30.03.2
REIE ‘ﬂTﬁT fA3%® / Director of Mines Safety,

SRR éé’:f SR / f\_ihe1' Region, Ajmer.

dard, |

o} TR g, G UeUF A BRAA

THTU U BT 11 30. dated 10.01.1994

FYardt 1304 oY T GRTE Ran

SEAR, (I0) 313 001,

Ry urque @ RFran, 1961 3 RFTTW 34(6) QO (4) ¥ Sieefer v @ oiftres @il & e ¥
A e g )

Sit,

Please rdfer 1o your application vide letter No nil, dated nil & Online application vide ID No.236844, dated
02.02.2022, on the above mentioned subject.

The matter has since been examined in the light of what has been stated in your application linder rgference
along with enclosures. In exercise of the powers conferred on the Chief Inspector of Mines (also d&signated
as Director General of Mines Safety) under Regulation 34 (6) and 34 (4) of the Metalliferous Mines
Regulations. 1961 and by virtue of authorization granted by the Chief Inspector of Mines Safety (also
designated as Director General of Mines Safety) under section 6(1) of Mines Act,1952, | hereby grant you
Permission to act as Manager [or more than one mine namely : (i) Randhisar Stone Ballast Mine (M.L. No.
40/87 LIN No 1304842211) of M/s Maa Bhawani Stone, (ii) Randhisar Stone Ballast Minc (M.L. No.
41/78 LIN No 1600166478) of Shri Megha Ram and (iii) Randhisar Stone Bailast Mine (M.L. No 75/83
LIN No 1546781185) of Smt. Raju Devi located near village Randhisar, Tehsil Sujangarh, District Churu of
Rajasthan state, subject to the following conditions being strictly complied with:-

I. Manager shall not take up any appointment in any capacity whatsoever in another mine.

2. No working shall be extended below the superjacent ground in the mines.

3.No workings of any of the mines shail be extended to within 45m of public
structures/roads/houses not belonging to the owner. :

4. Noi blasting shall be conducted in any of the mines within 100m of public structures/roads/
houses not belonging to the owner.

5. Deep hole blasting shall not be conducted in the mines. - '

6. HEMM shall be not be deployed in the mines without obtaining permission in writing from this
Directorate. - .

7. Prohibitory Order under Regulation 22(3) of the Mines Act, 1952 was imposed for the
contraventions under Regulations 34,106 and 160 of the Metalliferous Mines Regulations, 1961
to aii the mines which are still in force. ' ;

https:ffapmvu-pennhsion-dgms.gav.ianerrnissionExzempucmRelamtiWPEREnuﬂCmpmmeraﬂ?qrApleﬁUCLMmWM 13
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| Rectification work Sg;ll be done at the earliest and a compliance report shall be submitted to

this Directorate.

i.
it

iii.

i6.
7.

18.

Formation of benches and sloping of sides, as required by the provisions of Regutation 106 of the
MMR, 1961 shall be done top downwards only. . .

No person shall be engaged at the quarry floor or at the bottom of the highwalls, or on ledges
made in the highwalls.

Work of removal of danger shall be kept suspended whenever the Maunager is absent for any’
reason whaisoever. :

_ All approaches to the bottom of high sides shall be kept securely and effectively fenced so as to

prevent any inadvertent entrv of persons.

. The provisions of Regulation No. 164(1-A)(c) and 164(1-B)(a) shall be strictly complied with.
10.
1.
12
13. All work in the mines shall be carried out in day light hours only.
14, No ore dressing/handling/processing plant is attached with the mines.

i3,

The total amount of explosives used per day in all the mines shall not exceed 25kg.
Average employment shall not exceed 100 persons in all the mines.
Daily personal supervision shall be exercised by the manager at each mine.

The manager shali not allow any person for employment in the mine unless such persons has been
imparted initial/ periodic vocational training as required under Rule 6 to 9 and on-the-job training(s) as
required under Rule 1210 15 of the Mines Vocational Training Rules, 1966. - -
Separate Mining Mate shail be appointed in each mine for supervision of the workings.

Every competent person in the mine shall be provided under dated receipt an authorisation for which
he has been employed along with a certified copy of the portion of this permission and other statutory
provisions related to him as required under Regulation 39(2) of Metalliferous Mines Regulations,
1961. . -
As required under Regulation 160(4) of the Metalliferous Mines Regulations, 1961. no person whose
wages/payment depend on the amount of mineral, rock or debris obtained by firings shots, shall be

~ appointed to perform the duties of a blaster. No person engaged by a contractor or Magazine license

holder shall perform the duties of the blaster, i.e. Blasting shall be done only by a holder of blaster or
higher certificate issued under the Metalliferous Mines Reguiations, 1961 and employed by the owner
of the mine. Thus holder of a Shot-firer Certificate issued by the PESO also cannot conduct Blasting
operations in a mine. The Blaster shall write Blaster’s Daily Report. Mis-fire shots report with his

name, designation in a bound paged Register kept for the purpose in the prescribed proforma and it

shall be signed with date of signature. If the duties of Blaster are petformed by a Mining Mate or-

'~ Second Class Manager’s Certificate of Competency he shall also maintain his respective daily report in
addition to Blaster’s daily report.

20.

21.

23

25

24.

25.

_Airborne dust survey as provided in Regulation 124(3)(2) shall be done to ascertain the concentrati

of respirable dust in the air and also to know the percentage of free silica in the dust generated at the
mine.

Wet drilling shall be done by directing a water jet on to the tip of the cutting edge of the ergonomically
designed drill machinc to prevent dreaded disease silicosis. The jack-hammer drill machines shalfl be
ergonomically designed to minimise harm from vibration and noise. .

On or before the 015 day of February in every year, Owner/Agent/Manager shall submit Annual
Return - in respect of the preceding calendar year Online through Shram Suvidha Portal
htips://return.shramsu idha.gov.in.

All applications for permissions as required under the Mines Act, 1952 and its subordinate legislation
shall be submitted Online through website-dgms.gov.in.

The mines shall not be worked in the absence of Manager. Above permission shall stand cancelled as
soon as the person. to whom it is being granted, leaves the services of the mine under reference.
However, the manager shall not vacate his office without giving due notice in writing to the owner or
agent at least 30 days before the day on which he wishes to vacate his office. A copy of such notice
shall be submitied to the Director of Mines Safety, Ajmer Region. : :

The Manager shall be provided with suitable means of communication and transportation to exercise
daily personal supervision in each mine. :
Where by reason of absence or for any other reason the manager is unable to exercise daily personal
supervision, a person holding a valid Second Class Manager’s or manager’s Certificate shall be
authorized to act as manager of the mine in compliance with Regulation 34(7) (1) of the Metalliferous

https:ﬂapproval-permissicn-dgma,gov.infPetmeasionE.xmpuonadmﬁonJPEREnmilCmmdenmmraﬂ?qupIZEﬂUCLCMzCBhwsgw 213
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' Mines Regulations, 1961 and if no such qualified person is available, the Mine workings should be
A . képt suspended during such absence of Manager. Attention is drawn to Regulation 34(7)(a) and {b) of
the Metalliferous Mines Regulations, 1961 in respect of the period of authorization permitted and
ko 7 intimation of the authorization to the Directorate General of Mines Safety, Dhanbad and the Director
i . of Mines Safety, Ajmer Region ete.

26. Natwithstanding anything contained above, the authorization may be withdrawn at any time as
provided in the aforesaid Regulation. . _

27. If at any time any of the conditions subjeet to which this authorization has been granted is violated or

~ not complied with, this authorization shabt be deemed to have been revoked with immediate effect. -

28. This authorization is being granted without prejudice to any other statutory provisions, which may be

“or may become applicable at any time. - '

29. This authorization may be amended, modified or withdrawn at any time if considered necessary in the
interest of safety.

30. Please note that this authorization. is not likely to be renewed unless the manager’s certificate is
revalidated.

30. This authorization will remain valid up to 28.01.2023.

Nour Faithfully

e

L 5 g

(FRIRGTRT T1T THITY / NAGESWARA RAO NAMAVRAPU),

' kaT Rt FIRI® / DIRECTOR OF MINES SAFETY,

HTHR &1, HHR / AJMER REGION, AJMER. N
- {THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.

B
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HEEPed DTS
Govi. of India
Spar 07 f STorNET AE AT
Ministry of Labour & Employment
TTor CLRELT A GBI et
A R Directorate-Generat of Mines Safety

0; 511353|NZ|Ajmer Rggon!Pannuozan?ou : Ajmer, Date: 22.04.2022
T & Gl ; M HOR a0, Toreur, 10 305001, § A ; dgmsajr@gmail.com, FHTY TG : 0145-2425537

WM YR FAS® / Director of Mines Safety.

3STHR &1F TR / Ajmer Region, Ajmer.

Qa1 A,

ot gHTY T e, WH vaYS HET BRET
THTOT U AT 1060, dated 31.08.1990

framedt 116 S 17, BT3RS Bial,
i, IgaQR, IR 313001.

frgg: gy @ A, 1961  RAFTTH 346) T () & il oo @ siftres @Y # wawe ¥
U H R F31 P aAfa & TR H|

Sir,

Please refer to your application letter No nil. dated nil & Online application 1D 237021, dated 12.02.2022. on -
the above mentioned subject.

The matter has since been examined in the light of what has been stated in your application under reference
along with enclosures. In exercise of the powers conferred on the Chief Inspector of Mines (also designated
as Director General of Mines Safety) under Regulation 34 (6) and 34 (4) of the Metalliferous Mines
Regulations, 1961 and by virtue of authorization granted by the Chief Inspector of Mines Safety (also
designated as Director General of Mines Safety) under section 6(1) of Mines Act,1952, 1 hereby grant you
Permission to act as Manager for more than one mine namely : (i) Randhisar Stone Ballast Mine (ML No.
13/1978, LIN 1527633103) of Sh. Ashwani Kumar Sain, (ii) Randhisar Stone Ballast Mine (ML No.
22/2003, LIN 1759839239) of Sh. Pratap Singh Rajpurohit and (iii) Randhisar Stone Ballast Mine (ML No.
68/1978, LIN 1545745075) of Smt. Shanti Devi, located near village Randhisar, Tehsil Sujangarh & District
Churu, Rajasthan State, subject to the following conditions being strictly complied with:-

1. Manager shall not take up any appointment in any capacity whatsoever in another mine.

2. No working shall be extended below the superjacent ground in the mines. .

3.No workings of any of the mines shall be extended to within 45m of public
structures/roads/houses not belonging to the owner.

4. No blasting shall be done within 100m of any dwellings not belonging to the owner of the mine.

5. Neither deep hole blasting nor HEMM shall be deployed without obtaining permission from this
Directorate.

6. The provisions of Regulation No. 164(1-A)(c) and 164(1-B)(a) shall be strictly complied with.

7. The total amount of explosives used per day in all the mines shall not exceed 25kg.

113
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8. Average employment Shall not exceed 100 persons in all the mines,

9. Daily personal supervision shall be exercised by the manager at cach mine,

10, All work in the mines shall be carried out in day light hours only.

11. No ore dressing/handling/processing plant is attached with the mincs. .

12. The manager shall not allow any person for employment in the mine unless such persons has been
impalﬁcd initial/ periodic vocational training as required under Rule 6 to 9 and on-the-job training(s) ag -
required under Rule 12 1o 15 of the Mines Vocational Training Rules, 1966. '

[3. Separate Mining Mate shall be appointed in each mine for supervision of the workings.

I4. Every competent person in the mine shall be provided under dated receipt an authorisation for which
he ha_ls’ been cmployed along with a certified copy of the portion of this permission and other statutory
?;\E’\;tsmns related to him as required under Regulation 39(2) of Metalliferous Mines chulalinns:.

15. As rcq'uircd under Regulation 160(4) of the Metalliferous Mines Regulations, 1961, no person whose
wages/pavment depend on the amount of mineral, rock or debris obtained by firings shots, shall be
appointed to perform the duties of a blaster. No person engaged by a contractor or Magazine license
h:ﬂ!dcr shal‘l ‘pu:r!'onn the duties of the blaster. i.c. Blasting shall be done only by a holder of blaster or
htghcr certificate issued under the Metalliferous Mines Regulations, 1961 and employed by the owner
of the mine. Thus holder of a Shot-firer Certificate issued by the PESO also cannot conduct Blasting
opcrauons' in 2 mine. The Blaster shall write Blaster’s Daily Report, Mis-fire shots report with his
name. designation in a bound paged Register kept for the purpose in the prescribed proforma and it
s_}lali be mgch with date of signature. If the duties of Blaster are performed by a Mining Mate or Min
Foreman's Certificate of Competency he shall also maintain his respective daily report in addition to
Blaster’s daily report.

16. Airborne dust survey as provided in Regulation |
oi: respirable dust in the air and also to know the percentage of free silica
mine.

| 7. Wet drilling shall be done by directing a water jet on to the tip of the ¢
designed dritl machine to prevent dreaded disease silicosis. The jack-
ergonomically designed 10 minimise harm from vibration and noise.

18. On or before the 01% day of February in every year, Owner/Agent/Manager shall submit Annual
Return in respect of the preceding calendar year Online through Shram Suvidha Portal

https:/return.shramsuvidha. gov.in.
19. All applications for permissions as required under the Mines Act, 1952 and its subordinate legislation

“shall be submitted Online through website-dgms.gov.in.
20. The mines shall not be worked in the absence of Manager. Above permission shall stand cancelled as

soon as the person, to whom it is being granted, leaves the services of the mine under reference.
However. the manager shall not vacate his office without giving due notice in writing to the owner or
agent at least 30 days before the day on which he wishes to vacate his office. A copy of such nolic.
shall be submitted to the Director of Mines Safety, Ajmer Region.

21. The Manager shall be provided with suitable means of communication an

daily personal supervision in each mine.

92 Where by reason of absence or for any other reason the manager is unable to exercise daily personal
Supcrvisi-on. a person holding a valid Mine Foreman’s or manager's Certificate shall bc. nmhorichl to
act as manager of the mine in compliance with Regulation 34(7) (1) of the Mcta!hfcmus Mines
Regulations, 1961 and if no such qualified person is available, the Mine workings should be ‘kept
suspended during such absence of Manager. Attention is drawn to RegL!lation 3.4(7'){51) and (p) of the
Metalliferous Mines Regulations, 1961 in respect of the period of authorization permitted and
intimation of the authorization to the Directorate General of Mines Safety, Dhanbad and the Director

of Mines Safety, Ajmer Region etc.
23. Notwithstanding anything contained above, the authoriz
provided in the aforesaid Regulation.
24. If at any time any of the conditions subject (0 which this authoriz
not complied with, this authorization shall be deemed to have been re
25. This authorization is being granted without prejudice to any other statu
or may become applicable at any time. .
26. This authorization may be amended, modificd or withdrawn at any time if considered necessary in the:
interest of safety. '

24(3)(a) shall be done to ascertain the concentration
in the dust generated at the

utting edge of the ergonomically
hammer drill machines shall be

d transportation to exercise

ation may be withdrawn at any time as

ation has been granted is violated or
voked with immediate effect.
tory provisions. which may be
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7. Please note that this authorization is not. likely to be renew:d unless the manager's certificate is

revalidated.
8. This authorization will remain valid up wmm.zoz-s,

Note: h?lcm dqwnload Unicode Hindi Fond !i'om Rajbhasha website to view
clear

the hindi charaetor ‘

Your's Faithfully:

G ATHEIY / NAGESWARA RAO NAMAVRAPU}.

AT R FI3Y® / DIRECTOR OF MINES SAFETY,

ISTAR &1F, 3T / AJMER REGION, AIMER.
TS5 A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATU RE.

nitps wa.wmmmmnwwmmmwmmwmﬂw. .



ATTET TAXEIT
Govt. of India’
wgwy pef AATCIAT AV
nMinistry of Labour & Employment
errar LRI MErtarE AT
Directorate-General of Mines Safety

FRLETENE] CHAEEY

NO: 511389|NZ|Ajmer Region|Perm|2022]237558 Ajmer, Date: 21.04.2022
Fmﬁrw 1 O : 3T G 3 s, 3R, e, Fa 305001, § A : dgmsajr@gmail.com, EXATY HEAT : 0145-2425537

m:
@ gat f&LU® / Director of Mines Safety,

HSTHT 87 HSAAT / Ajmer Region, Ajmer.

T &,

A HUTE AN, T TP,
(ATST BRAF UHATOT UF FEIT FUE/1684, dated 04.09.2020),

TSELT.

v urgwe @ fRfa#, 1961 & RRYTH 34(6) TaH (4) F It v @ HOF @ § vaeus F w9 H
F HT B ALY F FFET A | .

Sir,

Please refer to your application letter dated 08.03.2022 & Online application ID 237558, dated 09.03.2022, on
the above mentioned subject.

The matter has since been examined in the light of what has been stated in your application under reference
along with enclosures. In exercise of the powers conferred on the Chief Inspector of Mines (also designated as
Director General of Mines Safety) under Regulation 34 (6) and 34 (4) of the Metalliferous Mines
Regulations,1961 and by virtue of authorization granted by the Chief Inspector of Mines Safety (also
designated as Director General of Mines Safety) under section 6(1) of Mines Act,1952, I hereby grant you
Permission to act as Manager for more than one mine namely: (i) Randhisar Pahari Masonry Stone Mine (ML
No. 92/1978, LIN 1478372898) of Sh. Babu Lal Puniya, (ii) Randhisar Pahari Masonry Stone Mine (ML No.
50/1979, LIN 1506398878) of M/s Jain Stone Crushing Works II, Prop. Shri Bihari Lal Agrawal and (iii)
Randhisar Pahari Masonry Stone Mine (ML No. 53/1978, LIN 1416659332) of Shri Vinod Kumar Bangarwa,
located near village Randhisar Pahari, Tehsil Sujangarh & District Churu, Rajasthan State, subject to the
following conditions being strictly complied with:-

1. Manager shall not take up any appointment in any capacity whatsoever in another mine.
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. No working shall be extended below the superjacent ground in the mines.
. Ne workings of any of the mines shall be extended to within 45m of public structures/roads/houses

not belonging to the owner.

. No blasting shall be done within 100m of any dwellings not belonging to the owner of the mine.
. Neither deep hole blasting nor HEMM shall be deployed without obtaining permission from this

Directorate.

. The provisions of Regulation No. 164(1-A)(c) and 164(1-B)a) of the Metalliferous Mines

Regulations,1961 shall be strictly complied with.

. The total amount of explosives used per day in all the mines. shall not exceed 25kg.
. Average employment shall not exceed 100 persons in all the mines.

. Daily personal supervision shall be exercised by the manager at each mine.

10.
1.
12.

All work in the mines shall be carried out in day light hours only.
No ore dressing/handling/processing plant is attached with the mines.
The manager shall not allow any person for employment in the mine unless such persons has been

- imparted initial/ periodic vocational training as required under Rule 6 to 9 and on-the-job training(s) as

]

3.

14.

15.

21.

required under Rule 12 to 15 of the Mines Vocational Training Rules, 1966.

Separate Mining Mate shall be appointed in each mine for supervision of the workings. .
Every competent person in the mine shall be provided under dated receipt an authorisation for which he
has been employed along with a certified copy of the portion of this permission and other statutory
provisions related to him as required under Regulation 39(2) of Metalliferous Mines Regulations, 1961.
As required under Regulation 160(4) of the Metalliferous Mines Regulations, 1961, no person whose
wages/payment depend on the amount of mineral, rock or debris obtained by firings shots, shall be
appointed to perform the duties of a blaster. No person engaged by a contractor or Magazine license
holder shall perform the duties of the blaster, i.c. Blasting shall be done only by a holder of blaster or
higher certificate issued under the Metalliferous Mines Regulations, 1961 and employed by the owner of
the mine. Thus holder of a Shot-firer Certificate issued by the PESO also cannot conduct Blasting
operations in a mine. The Blaster shall write Blaster’s Daily Report, Mis-fire shots report with his name,
designation in a bound paged Register kept for the purpose in the prescribed proforma and it shall be
signed with date of signature. If the duties of Blaster are performed by a Mining Mate or Mine Foreman’s
Certificate of Competency he shall also maintain his respective daily report in addition to Blaster’s daily
report.

. Airborne dust survey as provided in Regulation 124(3)(a) shall be done to ascertain the concentration of

respirable dust in the air and also to know the percentage of free silica in the dust generated at the mine.

. Wet drilling shall be done by directing a water jet on to the tip of the cutting edge of the ergonomically

designed drill machine to prevent dreaded disease silicosis. The jack-hammer drill machines shall be
ergonomically designed to minimise harm from vibration and noise.

. On or before the 015t day of February in every year, Owner/Agent/Manager shall submit Annual Return in

respect of the preceding calendar year Online through  Shram  Suvidha  Portal

https://return.shra msuvidha.gov.in.

. All applications for permissions as required under the Mines Act, 1952 and its subordinate legislation

shall be submitted Online through website-dgms.gov.in.

_The mines shall not be worked in the absence of Manager. Above permission shall stand cancelled as soon

as the person, to whom it is being granted, leaves the services of the mine under reference. However, the
manager shall not vacate his office without giving due notice in writing to the owner or agent at least 30
days before the day on which he wishes to vacate his office. A copy of such notice shall be submitted to
the Director of Mines Safety, Ajmer Region.

The Manager shall be provided with suitable means of communication and transportation to exercise daily

- personal supervision in each mine.

22

Where by reason of absence or for any other reason the manager is unable to exercise daily personal
supervision, a person holding a valid Mine Foreman’s or manager’s Certificate shall be authorized to act
as manager of the mine in compliance with Regulation 34(7) (1) of the Metalliferous Mines Regulations,
1961 and if no such qualified person is available, the Mine workings should be kept suspended during
such absence of Manager. Attention is drawn to Regulation 34(7)(a) and (b) of the Metalliferous Mines



Regulations, 1961 in respect of the period of authorization permitted and intimation of the authorization to
the Directorate General of Mines Safety, Dhanbad and the Director of Mines Safety, Ajmer Region etc.

23. Notwithstanding anything contained above, the authorization may be withdrawn at any time as provided in
the aforesaid Regulation.

24. If at any time any of the conditions subject to which this authorization has been granted is violated or not
complied with, this authorization shall be deemed to have been revoked with immediate effect. '

25. This authorization is being granted without prejudice to any other statutory provisions, which may be or
may become applicable at any time. ,

26. This authorization may be amended, modified or withdrawn at any time if considered necessary in the
interest of safety. - _ :

27. Please note that this authorization is not likely to be renewed unless the manager’s certificate is
revalidated.

28. This authorization will remain valid up to 20.04.2023.

Note: Please download Unicode Hindi Fond from Rajbhasha website to view the hindi charactor clearly.

[Your's Faithfull

(ATRIEART TG AHATEY / NAGESWARA RAO NAMAVRAPU),
mg’{mm / DIRECTOR OF MINES SAFETY,

37STAT 814, 3ITAT / AIMER REGION, AJMER.
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.
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Sir,

Please refer to your online application vide ID No.195669, dated 16.11.2021 and offline application vide letter
dated 16.11.2021, on the above mentioned subject.

The matter has since been examined in the light of what has been stated in your application under reference
along with enclosures. In exercise of the powers conferred on the Chief Inspector of Mines (also designated as
Director General of Mines Safety) under Regulation 34 (6) and 34 (4) of the Metalliferous Mines
Regulations,1961 and by virtue of authorization granted by the Chief Inspector of Mines " Safety (also
designated as Director General of Mines Safety) under section 6(1) of Mines Act, 1952, 1 hereby grant you
Permission to act as Manager for more than one mine namely (i) Randhisar Pahari Masonry Stone Mine (ML
No. 71/1983, LIN No 1650826768) of Shri Mangtu Ram, (i) Randhisar Pahari Masonry Stone Mine (ML No.
74/1978, LIN No 2380341167) of M/s Puniya Ballast Suppliers, (iii) Randhisar Pahari Masonry Stone Mine
(ML No. 76/1983, LIN No 1668706548)) of Shri Tara Chand and (iv) Randhisar Pahari Masonry Stone Mine
(ML No. 36/1980, LIN No 1765289820) of Smt. Bijju Devi, located near village Randhisar, Tehsil Sujangarh,
District Churu of Rajasthan state, subject to the following conditions being strictly complied with:-
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12.
13.

14,

. Manager shall not take up any appointment in any capacity whatsoever in another mine.
. No working shall be extended below the superjacent ground in the mine. .
. No workings of the mines shall be extended to within 45m of public structures/roads/houses not belonging

to the owner.

. No blasting shall be done within 100m of any dwellings not belonging to the owner of the mines.
. Neither Heavy Earth Moving Machinery shall be deployed nor deep hole blasting shall be

conducted in these mines without obtaining express permission in writing from this Directorate.

.The provision of Regulation No. 164(1-A)(c) and 164(1-B)(a) of the Metalliferous Mines

Regulations,1961 shall be strictly complied with.

. The total amount of explosives used per day in the mines shall not exceed 25kg.

. Average employment shall not exceed 100 persons in the mines.

. Daily personal supervision shall be exercised by the manager at each mine.

. No ore dressing/handling/processing plant is attached with the mines.

. The manager shall not allow any person for employment in the mine unless. such persons has been

imparted initial/ periodic vocational training as required under Rule 6 to 9 and on-the-job training(s) as
required under Rule 12 to 15 of the Mines Vocational Training Rules, 1966.

Mining Mate shall be appointed in the mines for supervision of the workings.

Every competent person in the mines shall be provided under dated receipt an authorisation for which he
has been employed along with a certified copy of the pertion of this permission and other statutory
provisions related to him as required under Regulation 39(2) of Metalliferous Mines Regulations, 1961.
As required under Regulation 160(4) of the Metalliferous Mines Regulations, 1961, no person whose
wages/payment depend on the amount of mineral, rock or debris obtained by firings shots, shall be
appointed to perform the duties of a blaster. No person engaged by a contractor or Magazine license
holder shall perform the duties of the blaster, i.e. Blasting shall be done only by a holder of blaster or
higher certificate issued under the Metalliferous Mines Regulations, 1961 and employed by the owner of
the mine. Thus holder of a Shot-firer Certificate issued by the PESO also cannot conduct Blasting
operations in a mine. The Blaster shall write Blaster’s Daily Report, Mis-fire shots report with his name,
designation in a bound paged Register kept for the purpose in the prescribed proforma and it shall be
signed with date of signature. If the duties of Blaster are performed by a Mining Mate or Foreman he shall
also maintain his respective daily report in addition to Blaster’s daily report.

. Airborne dust survey as provided in Regulation 124(3)(a) shall be done to ascertain the concentration of

respirable dust in the air and also to know the percentage of free silica in the dust generated at the mine.

. Wet drilling shall be done by directing a water jet on to the tip of the cutting edge of the ergonomically

designed drill machine to prevent dreaded disease silicosis. The jack-hammer drill machines shall be
ergonomically designed to minimise harm from vibration and noise.

. On or before the 01°! day of February in every year, Owner/Agent/Manager shall submit Annual Return in

- respect of the preceding calendar year Online through Shram  Suvidha Portal

18.

19.

20.
21.

https:/return.shramsuvidha.gov.in and through DGMS portal https://dgms.gov.in.

The mine shall not be worked in the absence of Manager. Above permission shall stand cancelled as soon
as the person, to whom it is being granted, leaves the services of the mine under reference. However, the
manager shall not vacate his office without giving due notice in writing to the owner or agent at least 30
days before the day on which he wishes to vacate his office. A copy of such notice shall be submitted to
the Director of Mines Safety, Ajmer Region.

The Manager shall be provided with suitable means of communication and transportation to exercise daily
personal supervision in each mine. '

All work in the mines shall be carried out in day light hours only.

Where by reason of absence or for any other reason the manager is unable to exercise daily personal
supervision, a person holding a valid Foreman’s or manager’s Certificate shall be authorized to act as
manager of the mine in compliance with Regulation 34(7) (1) of the Metalliferous Mines Regulations,
1961 and if no such qualified person is available, the Mine workings should be kept suspended during
such absence of Manager. Attention is drawn to Regulation 34(7)(a) and (b) of the Metalliferous Mines
Regulations, 1961 in respect of the period of authorization permitted and intimation of the authorization to

_ the Directorate General of Mines Safety, Dhanbad and the Director of Mines Safety, Ajmer Region etc.



22. Notwithstanding anything contained above, the authorization may be withdrawn at any time as provided in
the aforesaid Regulation. , -

23. If at any time any of the conditions subject to which this authorization has been granted is violated or not
complied with, this authorization shall be deemed to have been revoked with immediate effect.

24. This authorization is being granted without prejudice to any other statutory provisions, which may be or
may become applicable at any time. , ' '

25. This authorization may be amended, modified or withdrawn at any time if considered necessary in the
interest of safety.

26. Please note that this authorization is not likely to be renewed unless the managér’s certificate is
revalidated.

27. This authorization will remain valid up to 12.12.2022.

Note : Please download Unicode fonts from Rajbhasha website to make hindi characters readable.

Y_(S_l_lr's Faithfully:

(NAGESWARA RAO NAMAVRAPU),
IDIRECTOR OF MINES SAFETY,

AJMER REGION, AJMER.
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.
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Sir,

Please refer to your application letter dated 01.03.2022 & Online application ID 237506, dated 07.03.2022, on
the above mentioned subject. '

The matter has since been examined in the light of what has been stated in your application under reference
along with enclosures. In exercise of the powers conferred on the Chief Inspector of Mines (also designated as
Director General of Mines Safety) under Regulation 34 (6) and 34 (4) of the Metalliferous Mines
Regulations, 1961 and by virtue of authorization granted by the Chief Inspector of Mines Safety (also

designated as Director General of Mines Safety) under section 6(1) of Mines Act,1952, I hereby grant you

Permission to act as Manager for more than one mine namely: (i) Randhisar Pahari Masonry Stone Mine (ML

No. 161/1990, LIN 1171578583) of M/s Ambey Mines & Minerals and (ii) Randhisar Pahari Masonry Stone

Mine (ML No. 59/1981, LIN 1842107257) of Shri Arjun Ram, located near village Randhisar, Tehsil Sujangarh
& District Churu, Rajasthan State, subject to the following conditions being strictly complied with:-

1. Manager shall not take up any appointment in any capacity whatsoever in another mine.
2. No working shall be extended below the superjacent ground in the mines.

R, P,



3.

R PP o " dE ! " o 3 - o o IR Le "' "‘, _:1 '!.'_'_!gg?“‘,_.‘-_‘-u:

No workings of any of the mines shall be extended to within 45m of public structures/roads/houses

" not belonging to the owner.
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13.

14.

. No blasting shall be done within 100m of any dwellings not belonging to the owner of the mine.
. Neither deep hole blasting nor HEMM shall be deployed without obtaining permission from this

Directorate.

.The provisions of Regulation No. 164(1-A)(c) and 164(1-B)(a) of the Metalliferous Mines

Regulations, 1961 shall be strictly complied with.

. The total amount of explosives used per day in all the mines shall not exceed 25kg.
. Average employment shall not exceed 100 persons in all the mines.

. Daily personal supervision shall be exercised by the manager at each mine.

10.
1.
12.

All work in the mines shall be carried out in day light hours only.

No ore dressing/handling/processing plant is attached with the mines.

The manager shall not allow any person for employment in the mine unless such persons has been
imparted initial/ periodic vocational training as required under Rule 6 to 9 and on-the-job training(s) as
required under Rule 12 to 15 of the Mines Vocational Training Rules, 1966.

Separate Mining Mate shall be appointed in each mine for supervision of the workings.

Every competent person in the mine shall be provided under dated receipt an authorisation for which he
has been employed along with a certified copy of the portion of this permission and other statutory
provisions related to him as required under Regulation 39(2) of Metalliferous Mines Regulations, 1961.

. As required under Regulation 160(4) of the Metalliferous Mines Regulations, 1961, no person whose

wages/payment depend on the amount of mineral, rock or debris obtained by firings shots, shall be

. appointed to perform the duties of a blaster. No person engaged by a contractor or Magazine license

16.

i 8

19.

20.

21.

22.

holder shall perform the duties of the blaster, i.e. Blasting shall be done only by a holder of blaster or
higher certificate issued under the Metalliferous Mines Regulations, 1961 and employed by the owner of
the mine. Thus holder of a Shot-firer Certificate issued by the PESO also cannot conduct Blasting
operations in a mine. The Blaster shall write Blaster’s Daily Report, Mis-fire shots report with his name,
designation in a bound paged Register kept for the purpose in the prescribed proforma and it shall be
signed with date of signature. If the duties of Blaster are performed by a Mining Mate or Mine Foreman’s
Certificate of Competency he shall also maintain his rcspcctlve daily report in addition to Blaster’s daily
report.

Airborne dust survey as provided in Regulation 124(3)(a) shall be done to ascertain the concentration of
respirable dust in the air and also to know the percentage of free silica in the dust generated at the mine.
Wet drilling shall be done by directing a water jet on to the tip of the cutting edge of the ergonomically
designed drill machine to prevent dreaded disease silicosis. The jack-hammer drill machines shall be
ergonomically designed to minimise harm from vibration and noise.

. On or before the 015 day of February in every year, Owner/Agent/Manager shall submit Annual Return in

respect  of the preceding calendar year Online through Shram  Suvidha Portal
https://return.shramsuvidha.gov.in.

All applications for permissions as required under the Mines Act, 1952 and its subordinate legislation
shall be submitted Online through website-dgms.gov.in.

The mines shall not be worked in the absence of Manager. Above pcrrmssion shall stand cancelled as soon
as the person, to whom it is being granted, leaves the services of the mine under reference. However, the
manager shall not vacate his office without giving due notice in writing to the owner or agent at least 30
days before the day on which he wishes to vacate his office. A copy of such notice shall be submitted to
the Director of Mines Safety, Ajmer Region.

The Manager shall be prowded with suitable means of communication and transportation to exercise dally
personal supervision in each mine.

Where by reason of absence or for any other reason the manager is unable to exercise clally personal
supervision, a person holding a valid Mine Foreman’s or manager’s Certificate shall be authorized to act
as manager of the mine in compliance with Regulation 34(7) (1) of the Metalliferous Mines Regulations,
1961 and if no such qualified person is available, the Mine workings should be kept suspended during
such absence of Manager. Attention is drawn to Regulation 34(7)(a) and (b) of the Metalliferous Mines
Regulations, 1961 in respect of the period of authorization permitted and intimation of the authorization to
the Directorate General of Mines Safety, Dhanbad and the Director of Mines Safety, Ajmer Region etc.



23,

Notwithstanding anything contained above, the authorization may be withdrawn at any time as provided in

* the aforesaid Regulation.

24,
25.
26.
27.

28.

Noté:

If at any time any of the conditions subject to which this authorization has been granted is violated or not
complied with, this authorization shall be deemed to have been revoked with immediate effect.

This authorization is being granted without prejudice to any other statutory provisions, which may be or
may become applicable at any time.

This authorization may be amended, modified or withdrawn at any time if considered necessary in the
interest of safety.

Please note that this authorization is not likely to be renewed unless the manager’s certificate is
revalidated.

This authorization will remain valid up to 20.04.2023.

Please download Unicode Hindi Fond from Rajbhasha website to view the hindi charactor clearly.

Your's Faithfully:

(ATEART TG ARTY / NAGESWARA RAO NAMAVRAPU),
et AT o / DIRECTOR OF MINES SAFETY,

3rsTAT &1, 3AT/ AJMER REGION, AJMER.
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Sir,
Please refer to your application vide leter No nil, dated nil & Online application vide 1D No0.236523, dated

12.01.2022, on the above mentioned subject.

been examined in the light of what has been stated in your application under reference

along with enclosurcs. In exercise of the powers conferred on the Chief Inspector of Mines (also designated
as Director General of Mines Safety) under Regulation 34 (6) and 34 (4) of the Metalliferous Mines
Regulations. 1961 and by virtue of authorization granted by the Chief Inspector of Mines Safety (also
designated as Director General of Mines Safety) under section 6(1) of Mines Act, 1952, | hereby grant you

ore than one mine namely : (i) Randhisar Stone Ballast Mine (ML No

Permission to act as Manager for m

36/86, LIN 1747245646) of M/s Ambika Stone Ballast Supplier, (i1) Randhisar Stone Ballast Mine (ML No.
16/99, LIN 1786678088) of Shri Khiya Ram, (iii) Randhisar Stone Ballast Mine (ML No. 162/90, LIN
1981430328) of Shri Rajendra Panwar and (iv) Randhisar Stone Ballast Mine (ML No. 15/80, LIN
1237226229) of Ms Jai Maa Stone, located near village Randhisar Pahari, Tehsil Sujangarh, District Churu,
Rajasthan state, subject to the following conditions being strictly complied with:-

The matter has since

}. Manager shall not take up any appointment in any capacity whatsoever in another mine.
2 No working shall be extended below the superjacent ground in the mines. .
3. No workings of any of the mines shall be extended to within 45 :
\ ; -
structures/roads/houses pot belonging to the owner. of public
4. No blasting shall be conducted in any of the mines within 100m of public structures/roads/

houses not belonging to the owner.
5. Deep hole biasting shall not be conducted in the mines.
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. HEMM shall be not b@iiepioyed in the mines without obtaining permission in writing from, o
Directorate, by

7. Prohibitory Order under Regulation 22(3) of the Mines Act, 1952 was imposed g, N
contraventions under Regulations 34,106 and 160 of the Metalliferous Mines Regulation,, 196
“toall the mines which are still in force.

Rectification work shall be done at the earliest and a compliance report shall be Submitteg t
this Directorate,

i. Formation of benches and sloping of sides, as required by the provisions of Regulation 106 of th,

~ MMR, 1961 shall be done top downwards only.

1. No person shall be engaged at the quarry floor or at the bottom of the highwalls, or on ledgey
made in the highwalls.

ii. Work of removal of danger shall be kept suspended whenever the Manager is absent for any
reason whatsoever.

8. All Approaches to the bottom of high sides shall be kept securely and effectively fenced so as to
prevent any inadvertent en try of persons.

9. The provisions of Regulation No. 164(1-A)c) and 164(1-B)(a) of the MMR, 1961 shall be strictly
complied with, ’

lI(I] E;tr‘:zzlfu‘:;“p‘;::;;ﬁ]fﬁ:ﬁi:c: us?d gelr day in all the mines shall not exceed 25kg.

12. Daily ;x:r'souul supervision sl?alﬁnte{f 3 02:;“:0?; Lo i

13. All work in the mines :;l Il‘h : t{ﬂtl‘cr.. 2 s cachrmine.

el ¢ mines shall be carried out in day light hours only.

o TO ore dressing/handling/processing plant is attached with the mines.

. il:;::é]ga;ﬁﬁri;l;lfwll f“",f"f"w any person for emp!qyment in the mine unless such persons has been
a ! periodic vocational training as required under Rule 6 to 9 and on-the-job training(s) as
required under Rule 12 1o 15 of the Mines Vocational Training Rules, 1966.

16. Sﬁeparale Mining Mate shall be appointed in cach mine for supervision of the workings.

7. l"‘f‘f } competent person in the mine shall be provided under dated receipt an authorisation for which
he has been employed along with a certified copy of the portion of this permission and other statutory
[;)I(;?r\EISIOiIS related to him as required under Regulation 39(2) of Metalliferous Mines Regulations,

3.

18. As required under Regulation 160(4) of the Metalliferous Mines Regulations, 1961, no person whose
wages/payment depend on the amount of mineral, rock or debris obtained by firings shots, shall be
appointed to perform the duties of a blaster. No person engaged by a contractor or Magazine license
holder shall perform the duties of the blaster, i.e. Blasting shall be done only by a holder of blaster or
higher certificate issued under the Metalliferous Mines Regulations, 1961 and employed by the owner
of the mine. Thus holder of a Shot-firer Certificate issued by the PESO also cannot conduct Blasting
operations in a mine. The Blaster shall write Blaster’s Daily Report, Mis-fire shots report with his
name, designation in a bound paged Register kept for the purpose in the prescribed proforma and it
shall be signed with date of signature. If the duties of Blaster are performed by a Mining Mate or
Second Class Manager’s Certificate of Competency he shall also maintain his respective daily report in
addition to Blaster’s daily report.

19. Airborne dust survey as provided in Regulation 124(3)(a) shall be done to ascertain the concentration
of respirable dust in the air and also to know the percentage of free silica in the dust generated at the
mine.

20. Wet drilling shall be done by directing a water jet on to the tip of the cutting edge of the ergonomically
designed drill machine to prevent dreaded disease silicosis. The jack-hammer drill machines shall be
erganomically designed to minimise harm from vibration and noise. :

21.0n or before the 01% day of February in every year, Owner/Agent/Manager shall submit Annua
Return in respect of the preceding calendar year Online through Shram Suvidha Portal

22. All applications for permissions as required under the Mines Act, 1952 and its subordinate legislation
shall be submitted Online through website-dgms.gov.in.

23. The mines shall not be worked in the absence of Manager. Above permission shall stand cancelled as
soon as the person. to whom it is being granted, leaves the services of the mine under reference.,
However. the manager shall not vacate his office without giving due notice in writing 1o the owner or

hitps ;;messmﬂ%.mv.wwemﬂmmlWMTﬂwm n




i #
RS . EYAR]

LY Email

ent a e 30 days before the day on which he wishes to vacate his office. A copy of such notice
Jall be submitted to the Director of Mines Safety, Ajmer Region.
1, The Manager shall bﬂ prmfided with suitable means of communication and transportation to exercise
© daily personal supervision in each mine. ,
%, thre.b.y ceason of absence or for any other reason the manager i unable to exercise daily personal
supervision, @ person holding a valid Second Class Manager’s of manager’s Certificate shall be
au?honzed to act as manager of the mine in compliance with Regulation 34(7) (1) of the Metalliferous
Mines Regulations, 1961 and if no such qualified person is available, the Mine workings should be
kept suspetldcd during such absence of Manager. Attention is drawn to Regulation 34(7)(a) and (b) of

the Metalliferous Mines Regulations, 1961 in respect of the period of authorization permitted an

intimation of the authorization to the Directorate General Dhanbad and the Director

of Mines Safety, Ajmer Region etc.
16. Notwithstanding anything containcd a

of Mines Safety,

bove, the authorization may be withdrawn at any time as

provided in the aforesaid Regulation.

27, If at any time any of the conditions subject to which this authorization has been granted is violated or

not complied with, this authorization shall be deemed to have been revoked with immediate effect.

78. This authorization is being granted without prejudice to any other statutory provisions, which may be
or may become applicable at any time. .

19. This authorization may be amended. modified or withdrawn at any time if considered necessary 11 the
interest of safety. )

30. Please note that this authorization is not likely to be renewed unless the manager’s certifi

revalidated.
30, This authorization will remain valid up to 27.01.2023.

cate 1S

[Your Faithfully

TR ¥1d ATHTAY/ NAGESWARA RAO NAMAVRAPU),

g e FeT® | DIRECTOR OF MINES SAFETY,

srori &, 3@y / AIMER REGION, AJMER.
TS 1S A SYSTEM GENERATED SOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.
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W1 GR&f1 FIGRI / Director of Mines Safety,
SISTER &7 3fSTER / Ajmer Region, Ajmer.

Jar 7,

ot R iftrryg Rig famafig, @@ veys (GRAT),
(Cerificate No,FUE/1495),

Randhisar Pahadi Stone Ballast Mine (ML No 73/1977)
Near Village Randhisar, Tehsil Sujangarh,

District Churu, Rajasthan.

fawg: @ RFTE. 1961 ¥ RAFEH 346) F siafa & @ & vawe F 9 A o1 oA
ﬁaﬁ?ﬁgq;qﬁ-—ﬁm%mﬁl
Sir,

?

Please refer to your application dated 09.09.2021 & online application vide ID No.194738, dated 11.09.2021,
on the above mentioned subject.

The matter has since been examined in the light of what has been stated in your application under reference
along with enclosures. In exercise of the powers conferred on the Chief Inspector of Mines (also designated
as Director General of Mines Safety) under Regulation 34 (6) of the Metalliferous Mines Regulations,
1961 and by virtue of authorization granted by the Chief Inspector of Mines Safety (also designated as
Director General of Mines Safety) under section 6(1) of Mines Act, 1952, I, hereby renew your
authorisation to manage Randhisar Pahadi Stone Ballast Mine (ML No 73/1977, LIN 1553042598) of Shri
Shankar Lal, located near village Randhisar, Tehsil Sujangarh, District Churu, Rajasthan, subject to the
following conditions being strictly complied with:-

1. Manager shall not take up any appointment in any capacity whatsoever in another mine.

2. No working shall be extended below the superjacent ground in the mine.

3. No workings of the mine shall be extended to within 45m of public structures/roads/houses not

- belonging to the owner. .

4. Deep hole blasting shall not be conducted in the mine. No blasting shall be conducted in the mine
within 100m of public structures/roads/ houses not belonging to the owner.

5. HEMM shall be not be deployed in the mines without obtaining permission in writing from this
Directorate.

6. The provisions of Regulation No. 164(1-A)c) and 164(1-B)(a) of the Metalliferous Mines
Regulations, 1961 shall be strictly complied with.

approval-permission-dgms.gov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/Draft?q=i7iTt%2bxg%2fPNOZWi3blrrfA%3d%3d 13
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7.
8.
9.
10.
11,
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26.

The total amount of explosives used per day in the mine shall not exceed 100kg.

Average employment shall not exceed 75 persons in the mine.

Daily personal supervision shall be exercised by the manager at each mine.

No ore dressing/handling/processing plant is attached with the mine.

The manager shall not allow any person for employment in the mine unless such persons has been
imparted initial/ periodic vocational training as required under Rule 6 to 9 and on-the-job training(s) as.
required under Rule 12 to 15 of the Mines Vocational Training Rules, 1966.

Mining Mate shall be appointed in the mine for supervision of the workings.

Every competent person in the mine shall be provided under dated receipt an authorisation for which
he has been employed along with a certified copy of the portion of this permission and other statutory
provisions related to him as required under Regulation 39(2) of Metalliferous Mines Regulations, .
1961.

As required under Regulation 160(4) of the Metalliferous Mines Regulations, 1961, no person whose
wages/payment depend on the amount of mineral, rock or debris obtained by firings shots, shall be
appointed to perform the duties of a blaster. No person engaged by a contractor or Magazine license
holder shall perform the duties of the blaster, i.e. Blasting shall be done only by a holder of blaster or
higher certificate issued under the Metalliferous Mines Regulations, 1961 and employed by the owner
of the mine. Thus holder of a Shot-firer Certificate issued by the PESO also cannot conduct Blasting
operations in a mine. The Blaster shall write Blaster’s Daily Report, Mis-fire shots report with his
name, designation in a bound paged Register kept for the purpose in the prescribed proforma and it
shall be signed with date of signature. If the duties of Blaster are performed by a Mining Mate or
Foreman he shall also maintain his respective daily report in addition to Blaster’s daily report.

. Airborne dust survey as provided in Regulation 124(3)(a) shall be done to ascertain the concentration

of respirable dust in the air and also to know the percentage of free silica in the dust generated at the
mine.

. Wet drilling shall be done by directing a water jet on to the tip of the cutting edge of the ergonomically

designed drill machine to prevent dreaded disease silicosis. The jack-hammer drill machines shall be
ergonomically designed to minimise harm from vibration and noise.

On or before the 015 day of February in every year, Owner/Agent/Manager shall submit Annual
Return in respect of the preceding calendar year Online through Shram Suvidha Portal
https://shramsuvidha.gov.in.

All applications for permissions as required under the Mines Act, 1952 and its subordinate legislation
shall be submitted online through website-dgms.gov.in.

The mine shall not be worked in the absence of Manager. Above permission shall stand cancelled as
soon as the person, to whom it is being granted, leaves the services of the mine under reference.
However, the manager shall not vacate his office without giving due notice in writing to the owner or
agent at least 30 days before the day on which he wishes to vacate his office. A copy of such notice
shall be submitted to the Director of Mines Safety, Ajmer Region.

The Manager shall be provided with suitable means of communication and transportation to exercise
daily personal supervision in each mine. '

All work in the mine shall be carried out in day light hours only.

Where by reason of absence or for any other reason the manager is unable to exercise daily personal
supervision, a person holding a valid Foreman’s or manager’s Certificate shall be authorized to act as
manager of the mine in compliance with Regulation 34(7) (1) of the Metalliferous Mines Regulations,
1961 and if no such qualified person is available, the Mine workings should be kept suspended during
such absence of Manager. Attention is drawn to Regulation 34(7)(a) and (b) of the Metalliferous
Mines Regulations, 1961 in respect of the period of authorization permitted and intimation of the .
authorization to the Directorate General of Mines Safety, Dhanbad and the Director of Mines Safety,
Ajmer Region etc.

Notwithstanding anything contained above, the authorization may be withdrawn at any time as
provided in the aforesaid Regulation. '

If at any time any of the conditions subject to which this authorization has been granted is violated or
not complied with, this authorization shall be deemed to have been revoked with immediate effect.
This authorization is being granted without prejudice to any other statutory provisions, which may be
or may become applicable at any time.

This authorization may be amended, modified or withdrawn at any time if considered necessary in the
interest of safety.
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27. Please note that this authorization is not likely to be renewed unless the manager’s certificate is
revalidated.

28. This authorization will remain valid up to 13.10.2022

'Your's Faithfully:

(NAGESWARA RAO NAMAVRAPU),
IDIRECTOR OF MINES SAFETY,

|
AJMER REGION, AJMER.
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT.REQUIRE ANY SIGNATURE. |
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REGIONAL OFFICE

Annexure-6

= ~ RAJASTHAN STATE POLLUTION CONTROL BOARD
| 1st Floor, Sahkari Bhumi Vikas Bank, College Road, Opposite
Police Line, District- Nagaur 341001
Action . Status of . . Whether Water Sprinkling .
& Name of the unit Unit ID Tehsil Address District Taken on Operatlcvr!all Operation/Vali Coqse_m Machines Dust cum Supression System S .° RG] || e arrangement at strategic e Sign Board Appro'x.
No. Non- Non-operational di Validity Breaking wall Chute A h i dad Boundary Plantation
ity locations is provided?
Unit was
Unit was found | Unit was found found non-
Sidhi Vinayak Stone _ _ _ Closed and Non- _ Unit was foum_fl non—opera’fiqnal Unit was founq non—opera;ic-)nal non—operatipnal non—operatiol?al Unit was foum_fl non—opera?ignal Boundary was found ) operational
1 Crusher Pvt.Ltd. 35040 Sujangarh Randhisar Hill Churu operational Valid 31-12-2024 | and closed with no electricity and closed with no electricity [and closed with no |and closed with| and closed with no electricity | demarcated from 04 | Provided and closed
connection. connection. electricity no electricity connection. sides with no
connection. connection. electricity
connection.
36709 Sujangarh Randhisar Hill Churu Operational Valid 31-10-2031 |1. Primary Jaw Crusher- 01 a)Unit has valid consent from Provided with all Provided  [Jaw Crusher Boundary was found
the State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher was found conveyors attached Outlet-Yes sides
Granulator- Zero covered from all 04 sides and top. | with Vibratory Secondary jaw
¢)The vibratory screen and screen crusher/Granulator
3. Chakki/ Rulla Machine /Dust |Chakki/ Rulla Machine /Dust Inlet-Yes
Machine- 01 Machine were found covered Outlet-Yes
2 | Hari Om Stone Crusher from all 04 sides and top. Outlet of vibratory screen-Yes Provided 85
4. Vibratory Screen- 01 d)Unit has provided wind Drop point of dust conveyor-
breaking wall with all conveyors. Yes
€)Operating Conveyor belts
were found covered.
44113 Sujangarh Randhisar Hill Churu Operational Valid 31-12-2032 |1.Primary Jaw Crusher- 01 a)Unit has valid consent from Provided with all Provided |Jaw Crusher Boundary was found
the State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher and Granulators | conveyors attached Outlet-Yes sides
Granulator- 02 were found covered from all 04 with Vibratory Secondary jaw
sides and top. screen crusher/Granulator
3. Chakki/ Rulla Machine /Dust |c)The vibratory screen and Inlet-Yes
Machine- 01 Chakki/ Rulla Machine /Dust Outlet-Yes
3 Hari Om Grit Udyog ) Machine were found covered Outlet of vibratory screen-Yes Provided 75
4. Vibratory Screen- 01 from all 04 sides and top. Drop point of dust conveyor-
d)Unit has provided wind Yes
breaking wall with all conveyors.
e)Operating Conveyor belts
were found covered.
37977 Sujangarh Randhisar Hill Churu Operational Valid 31-05-2023 |Primary Jaw Crusher- 01 a) Unit has valid consent from| Provided with all Provided  [Jaw Crusher Boundary was found
the State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b) Jaw crusher and Granulator|conveyors attached Outlet-Yes sides
Granulator- 01 were found covered from all 04 with Vibratory Secondary jaw
sides and top. screen crusher/Granulator
3. Chakki/ Rulla Machine /Dust |c) The vibratory screen and Inlet-Yes
Machine- 01 Chakki/ Rulla Machine /Dust Outlet-Yes
4 Angira Stone ) Machine were found covered Outlet of vibratory screen-Yes Provided 150
4. Vibratory Screen- 01 from all 04 sides and top. Drop point of dust conveyor-
d) Unit has provided wind Yes
breaking wall with all conveyors.
e) Operating Conveyor belts
were found covered.
Unit was Unit was
Unit was found | Unit was found found non- | found non-
Expired and Non{  Expired and Expired and | Unit was found non-operational | Unit was found non-operational | non-operational |non-operational| Unit was found non-operational |Boundary was found | operational | operational
5 Annupurna Grit Udyog 0455 Sujangarh Randhisar Hill Churu . ) Non- and closed with no electricity and closed with no electricity  [and closed with no | and closed with| and closed with no electricity | demarcated from 04 | and closed | and closed
operational | Non-operational . . N - -, N . . N
operational connection. connection. electricity no electricity connection. sides with no with no
connection. connection. electricity electricity
connection. | connection.




29858 Sujangarh Randhisar Hill Churu Operational Valid 30-11-2032 [Primary Jaw Crusher- 01 a)Unit has valid consent from Provided with all Provided  [Jaw Crusher Boundary was found
the State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher was found conveyors attached Outlet-Yes sides
Granulator- Zero covered from all 04 sides and top. | with Vibratory Secondary jaw
c)The vibratory screen and screen crusher/Granulator
3. Chakki/ Rulla Machine /Dust |Chakki/ Rulla Machine /Dust Inlet-Yes
M/s Hari Om Crusher Machine- 01 Machine were found covered Outlet-Yes
6 | Udyog (Old-Anjani Stone from all 04 sides and top. Outlet of vibratory screen-Yes Provided 7
Crusher) 4. Vibratory Screen- 01 d)Unit has provided wind Drop point of dust conveyor-
breaking wall with all conveyors. Yes
e)Operating Conveyor belts
were found covered.
28049 Sujangarh Randhisar Hill Churu Show Cause |  Operational Valid 31-12-2022 |1. Primary Jaw Crusher- 01 a)Unit has valid CTO from the Jaw Crusher
Notice for State Board. Inlet-Yes
the non- 2. Secondary Jaw Crusher/ b)Jaw crusher (01 Nos.) was Outlet-No
compliances Granulator- Zero found partially covered. Secondary jaw
observed was c)The vibratory screen (01 . 3 crusher/Granulator/Chakki Boundary was found
7 issued to the 3. Chakki/ Rulla Machine /Dust |Nos.) was found covered. Not Provided with | o ot [inlet-Yes demarcated from 04 | Provided 15
unit on date Machine- Zero d)Operating Conveyor belts all conveyors Outlet-No sides
15/06/2022 were found covered. Outlet of vibratory screen-Yes
4. Vibratory Screen- 01 Drop point of dust conveyor-
No
No unit by
No unit by this this name | No unit by this
No unit by this name was No unit by this name | \yas found name was
L_Jmt has been No unit by_th|§ name was found No unit by this name was found name was fou_nd f_ound dL_mng No unit by this name was found was found_dunng during fc_)und dL_mng
dismantled (As during inspection. during inspection during inspection. | inspection. during inspection, inspection. inspection. inspection.
8 Ambey Grit Udyog 28048 Sujangarh Randhisar Hill Churu Reported by PP Valid 31-03-2024 As reported by project As reported by project r6 onent As reported by | As reported by As renorted by proiect r'o onent Asreported by | ag reported As reported by
during proponent, unit has been Pe ¥ Project prop '| project proponent, project Pe Y Project prop "| project proponent, | py nroject project
. . 3 unit has been dismantled. N . unit has been dismantled. y Y Proj
inspection). dismantled. unit has been | proponent, unit unit has been proponent, proponent,
dismantled. has been dismantled. unit has | unit has been
dismantled. been dismantled.
29906 Sujangarh Randhisar Hill Churu Operational Valid 31-12-2022 |Primary Jaw Crusher- 01 a)Unit has valid consent from Provided with all Provided |Jaw Crusher Boundary was found |Provided
the State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher and Granulator conveyors attached Outlet-Yes sides
Granulator- 01 were found covered from all 04 with Vibratory Secondary jaw
sides and top. screen crusher/Granulator
3. Chakki/ Rulla Machine /Dust |c)The vibratory screen was Inlet-Yes
M/s Maa Durga Stone Machine- Zero found covered from all 04 sides Outlet-Yes
9 Crushing Industries and top. Outlet of vibratory screen-Yes 75
4. Vibratory Screen- 01 d)Unit has provided wind Drop point of dust conveyor-
breaking wall with all conveyors. Yes
€)Operating Conveyor belts
were found covered.
29864 Sujangarh Randhisar Hill Churu Operational Valid 28-02-2023 |Primary Jaw Crusher- 01 a)Unit has valid CTO from the Provided with all Provided  |Jaw Crusher Boundary was found
State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher and granulators conveyors attached Outlet-Yes sides
Granulator- 01 were found covered from all 04 with Vibratory Secondary jaw
sides and top. screen crusher/Granulator
3. Chakki/ Rulla Machine /Dust |c)The vibratory screen was Inlet-Yes
10 Ashopa Ind Machine- Zero found covered from all 04 sides Outlet-Yes ) Provided 50
and top. Outlet of vibratory screen-Yes
4. Vibratory Screen- 01 d)Unit has provided wind Drop point of dust conveyor-
breaking wall with all of the Yes
conveyors.

e)All Conveyor belts were
found covered.




42808 Sujangarh Randhisar Hill Churu Operational Valid 31-07-2023 [Primary Jaw Crusher- 01 a)Unit has valid CTO from the Provided with all Provided  [Jaw Crusher Boundary was found
State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher and granulator conveyors attached Outlet-Yes sides
Granulator- 01 were found covered from all 04 with Vibratory Secondary jaw
sides and top. screen crusher/Granulator
3. Chakki/ Rulla Machine /Dust |c)The vibratory screen and Inlet-Yes
Machine- 01 Chakki/Dust Machine were found Outlet-Yes
1 Anjani Crusher Udyog covered from all 04 sides and top. Outlet of vibratory screen-Yes Provided 80
4. Vibratory Screen- 01 d)Unit has provided wind Drop point of dust conveyor-
breaking wall with all of the Yes
conveyors.
e)All Conveyor belts were
found covered.
48724 Sujangarh Randhisar Hill Churu Operational Valid 31-07-2023 |Primary Jaw Crusher- 01 a)Unit has valid consent from Provided with all Provided  [Jaw Crusher Boundary was found
the State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher and Granulator conveyors attached Outlet-Yes sides
Granulator- 01 were found covered from all 04 with Vibratory Secondary jaw
sides and top. screen crusher/Granulator
3. Chakki/ Rulla Machine /Dust |c)The vibratory screen and Inlet-Yes
Machine- 01 Chakki/Dust Machine were found Outlet-Yes
12 | Ashirwad Stone Crusher covered from all 04 sides and top. Outlet of vibratory screen-Yes Provided 30
4. Vibratory Screen- 01 d)Unit has provided wind Drop point of dust conveyor-
breaking wall with all conveyors. Yes
€)Operating Conveyor belts
were found covered.
Unit was Unit was
) Unit was found found closed| foyng closed
Unit was found . and in .
s closed and in . and in
closed and in dismantled Unit was found dismantled | gismantled
Closed as Ul?it was found c!qsed and in .Unit was founq lclosed and in disnjantled condition. Also, .Unit was founq lclosed and in i closed and |n condition. condition.
. . ) ) ‘ Expired and Non{ informed by PP dismantled condition. Als'o, dismantled condition. Also, same | condition. Also, same was dismantled condition. Alslo, same |dismantled condition.| Also, same Also, same
13 | Bagri Stone Crushing Ind | 36001 Sujangarh Randhisar Hill Churu . . 31-01-2016 | same was reported by Project was reported by Project same was reported was reported by Project Also, same was was
operational | vide letter dated N N . reported by N 3 was reported
13/05/2022 Proponent vide letter dated Proponent vide letter dated by PI'OJEC!. Praject Proponent vide letter dated reported by.PI'OjEC! reported by by Project
13/05/2022. 13/05/2022. Proponent vide P - 13/05/2022. Proponent vide letter | project
roponent vide Proponent
letter dated Jetter dated dated 13/05/2022. Proponent | yide letter
13/05/2022. .
13/05/2022. vide letter dated
| dated | 13/05/2022.
52208 Sujangarh Randhisar Hill Churu Operational Valid 31-01-2023 |. Primary Jaw Crusher- 01 a)Unit has valid CTO from the Provided with all Provided  |Jaw Crusher Boundary was found
State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher and granulator conveyors attached Outlet-Yes sides
Granulator- 02 were found covered from all 04 with Vibratory Secondary jaw
sides and top. screen crusher/Granulator
Bhagwati Stone Crushing 3. Chz?\kki/ Rulla Machine /Dust [c)The yibratory scrgens and Inlet-Yes .
14 Ind Machine- 01 Chakki/Dust Machine were found Outlet-Yes Provided 100
covered from all 04 sides and top. Outlet of vibratory screen-Yes
4. Vibratory Screen- 02 d)All Conveyor belts were Drop point of dust conveyor-
found covered. Yes
36002 Sujangarh Randhisar Hill Churu Operational Valid 31-01-2024 |1. Primary Jaw Crusher- 01 a)Unit has valid consent from Provided with all Provided  [Jaw Crusher Boundary was found
the State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher and granulators conveyors attached Outlet-Yes sides
Granulator- 01 were found covered from all 04 with Vibratory Secondary jaw
sides and top. screen crusher/Granulator
3. Chakki/ Rulla Machine /Dust |c)The vibratory screen and Inlet-Yes
15 Bagri Bajari Udyog Machine- 01 Chakki/Dust Machine were found Outlet-Yes Provided 60

4. Vibratory Screen- 01

covered from all 04 sides and top.
d) All Conveyor belts were found
covered.

Outlet of vibratory screen-Yes
Drop point of dust conveyor-
Yes




38123 Sujangarh Randhisar Hill Churu Operational Valid 30-06-2024 (1.Primary Jaw Crusher- 01 a)Unit has valid consent from Provided with all Provided  [Jaw Crusher Boundary was found
the State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher and Granulator conveyors attached Outlet-Yes sides
Granulator- 01 were found covered from all 04 with Vibratory Secondary jaw
sides and top. screen crusher/Granulator
3. Chakki/ Rulla Machine /Dust |c)The vibratory screen and Inlet-Yes
Machine- 01 Chakki/Dust Machine were found Outlet-Yes
16 Bhairav Grit Udyog ) cover_ed from al! 04 sid_les and top. Outlet of vibratory screen-Yes Provided 120
4. Vibratory Screen- 01 d)Unit has provided wind Drop point of dust conveyor-
breaking wall with all conveyors. Yes
e)Operating Conveyor belts
were found covered.
41370 Sujangarh Randhisar Hill Churu Operational Valid 31-01-2024 (1. Primary Jaw Crusher- 02 a)Unit has valid CTO from the Provided with all Provided  [Jaw Crusher Boundary was found
State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher was found conveyors attached Outlet-Yes sides
Granulator- Zero covered from all 04 sides and top. | with Vibratory Secondary jaw
. c)The vibratory screen was screen crusher/Granulator R
7 Bhawani Grit Udyog 3. Chakki/ Rulla Machine /Dust |found covered from all 04 sides Inlet-Yes Provided 60
Machine- Zero and top. Outlet-Yes
d)All Conveyor belts were Outlet of vibratory screen-Yes
4. Vibratory Screen- 01 found covered. Drop point of dust conveyor-
Yes
Sujangarh Randhisar Hill Churu Operational Valid 31-08-2031 |1. Primary Jaw Crusher- 01 a)Unit has valid consent from Provided with all Provided  [Jaw Crusher Boundary was found
the State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher and granulators conveyors attached Outlet-Yes sides
Granulator- 01 were found covered from all 04 with Vibratory Secondary jaw
sides and top. screen crusher/Granulator
18 | Choudhary Stone Crusher 3. Chakki/ Rulla Machine /Dust |c)The vibratory screen and Inlet-Yes Provided 100
Machine- 01 Chakki/Dust Machine were found Outlet-Yes
covered from all 04 sides and top. Outlet of vibratory screen-Yes
4. Vibratory Screen- 01 d)All Conveyor belts were Drop point of dust conveyor-
found covered. Yes
450 Sujangarh Randhisar Hill Churu Operational Pending at HO | 31-01-2016 |1. Primary Jaw Crusher- 01 a)CTO application of the unitis | Provided with all Provided  |Jaw Crusher Boundary was found
level pending with the State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher was found conveyors attached Outlet-Yes sides
Granulator- Zero covered from all 04 sides and top. | with Vibratory Secondary jaw
. . c)The vibratory screen and screen crusher/Granulator
19 Ganpati Stone-Crushlng 3. Chakki/ Rulla Machine /Dust |Chakki/Dust Machine were found Inlet-Yes Provided 40
Industries Machine- 01 covered from all 04 sides and top. Outlet-Yes
d)All Conveyor belts were Outlet of vibratory screen-Yes
4. Vibratory Screen- 01 found covered. Drop point of dust conveyor-
Yes
28044 Sujangarh Randhisar Hill Churu Operational Valid 31-01-2024 |1. Primary Jaw Crusher- 01 a)Unit has valid CTO from the Provided with all Provided  [Jaw Crusher Boundary was found
State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher and granulators conveyors attached Outlet-Yes sides
Granulator- 02 were found covered from all 04 with Vibratory Secondary jaw
sides and top. screen crusher/Granulator
3. Chakki/ Rulla Machine /Dust |c)The vibratory scree and Inlet-Yes :
2 G:S. Stone Crusher Machine- 02 Chakki/Dust Machine were found Outlet-Yes Provided 60
covered from all 04 sides and top. Outlet of vibratory screen-Yes
4. Vibratory Screen- 01 d)All Conveyor belts were Drop point of dust conveyor-
found covered. Yes
20609 Sujangarh Randhisar Hill Churu Operational Valid 31-10-2033 |1. Primary Jaw Crusher- 01 a)Unit has valid consent from Provided with all Provided |Jaw Crusher Boundary was found
the State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher and granulators conveyors attached Outlet-Yes sides
Granulator- 01 were found covered from all 04 with Vibratory Secondary jaw
sides and top. screen crusher/Granulator
3. Chakki/ Rulla Machine /Dust |c)The vibratory screen and Inlet-Yes
21 Godara Stone Crusher Machine- 01 (In dismantled Chakki/Dust Machine were found Outlet-Yes Provided 70

condition)

4. Vibratory Screen- 01

covered from all 04 sides and top.
d)All Conveyor belts were
found covered.

Outlet of vibratory screen-Yes
Drop point of dust conveyor-
Yes




28059 Sujangarh Randhisar Hill Churu Show Cause |  Operational Valid 31-08-2022 (1. Primary Jaw Crusher- 02 a)Unit has valid consent from Jaw Crusher
Notice for the State Board. Inlet-Yes
the non- 2. Secondary Jaw Crusher/ b)Jaw crushers (2 Nos.) and Outlet-Yes
compliances Granulator- 01 Granulator/ Secondary Jaw Secondary jaw
observed was crusher (01 Nos.) were covered crusher/Granulator/Chakki
issued to the 3. Chakki/ Rulla Machine /Dust |from 03 sides and top, and Inlet-Yes
unit on date Machine- 01 (In dismantled partially uncovered from 1 side. Outlet-Yes
15/06/2022 Condition) ¢)The vibratory screen (01 Not Provided with Outlet of vibratory screen- No | Boundary was found )
Nos.) was found partially all conveyors Provided | prop point of dust conveyor- | demarcated from 04 | - Provided 15
4. Vibratory Screen- 01 covered. No sides
d)Chakki/ Rulla Machine /Dust
Machine (01 Nos.) was found
fully uncovered.
e)Operating Conveyor belts
were found covered.
30282 Sujangarh Randhisar Hill Churu Show Cause |  Operational CTO 30-06-2022 (1. Primary Jaw Crusher- 01 a)Unit has valid consent from Jaw Crusher
Notice for (Renewal)is the State Board. Inlet-Yes
the non- Pending and 2. Secondary Jaw Crusher/ b)Jaw crusher (01 Nos.) was Outlet-No
compliances previous CTO Granulator- 01 found partially covered. Secondary jaw
observed was is Valid c)Granulator/ Secondary Jaw crusher/Granulator/Chakki
issued to the 3. Chakki/ Rulla Machine /Dust |crusher (01 Nos.) was found Inlet-Yes
unit on date Machine- 01 partially covered. . . Outlet- No Boundary was found
15/06/2022 d)The vibratory screen (01 Not Provided with |, ..+ [Outlet of vibratory screen- No | qemarcated from 03 | Provided 12
4. Vibratory Screen- 01 Nos.) was found partially any conveyors Drop point of dust conveyor- sides
covered. No
e)Chakki/ Rulla Machine /Dust
Machine (01 Nos.) was found
fully uncovered.
f)Conveyor belts were not
found covered.
48277 Sujangarh Randhisar Hill Churu Operational Valid 30-04-2023 |1. Primary Jaw Crusher- 01 a)Unit has valid consent from Provided with all Provided |Jaw Crusher Boundary was found
the State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher and granulators conveyors attached Outlet-Yes sides
Granulator- 02 were found covered from all 04 with Vibratory Secondary jaw
sides and top. screen crusher/Granulator
24 Jai Jagdamba Stone 3. Chakki/ Rulla Machine /Dust |c)The vibratory screens and Inlet-Yes Provided 70
Crushing Industries Machine- 01 Chakki/Dust Machine were found Outlet-Yes
covered from all 04 sides and top. Outlet of vibratory screen-Yes
4. Vibratory Screen- 01 d)All Conveyor belts were Drop point of dust conveyor-
found covered. Yes
28050 Sujangarh Randhisar Hill Churu Operational Valid 31-01-2023 1. Primary Jaw Crusher- 01 (In |b)Chakki/Dust Machine (1 Provided with all Jaw Crusher
dismantled condition) Nos.) was found covered. operating Inlet-NA
c)The vibratory screen (01 conveyors attached Outlet-NA
2. Secondary Jaw Crusher/ Nos.) was found covered. with Vibratory Secondary jaw
Granulator- Zero d)Operating Conveyor belts screen crusher/Granulator/Chakki Boundary was found
25 J1.5.C. Works were found covered. Provided  |Inlet-Yes demarcated from 04 | Provided 35
3. Chakki/ Rulla Machine /Dust Outlet- Yes sides
Machine- 01 Outlet of vibratory screen- Yes
Drop point of dust conveyor-
4. Vibratory Screen- 01 Yes
47215 Sujangarh Randhisar Hill Churu Operational Valid 30-06-2022 |1. Primary Jaw Crusher- 01 a)Unit has valid consent from Provided with all Jaw Crusher
the State Board. operating Inlet-Yes
2. Secondary Jaw Crusher/ b)Jaw crusher and Granulator conveyors attached Outlet-Yes
Granulator- 01 were found covered from all 04 with Vibratory Secondary jaw
sides and top. screen crusher/Granulator/Chakki Boundary was found
26 [Jain Stone Crushing Works 3. Chakki/ Rulla Machine /Dust |c)The vibratory screen was Provided | Inlet-Yes demarcated from 04 | Provided 45
Machine- Zero found covered from all 04 sides Outlet-Yes sides

4. Vibratory Screen- 01

and top.
d)Operating Conveyor belts
were found covered.

Outlet of vibratory screen- Yes
Drop point of dust conveyor-
Yes




29865 Sujangarh Randhisar Hill Churu Operational Valid 31-01-2023 (1. Primary Jaw Crusher- 01 a)Unit has valid CTO from the Provided with all Provided  [Jaw Crusher Boundary was found
State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher and granulator conveyors attached Outlet-Yes sides
Granulator- 01 were found covered from all 04 with Vibratory Secondary jaw
sides and top. screen crusher/Granulator
27 Keshav Grit Udyog 3. Chakki/ Rulla Machine /Dust |c)The vibratory screens and Inlet-Yes Provided 50
Machine- 01 Chakki/Dust Machine were found Outlet-Yes
covered from all 04 sides and top. Outlet of vibratory screen-Yes
4. Vibratory Screen- 01 d)Operating Conveyor belts Drop point of dust conveyor-
were found covered. Yes
456 Sujangarh Randhisar Hill Churu Show Cause |  Operational Valid 29-02-2024 |1. Primary Jaw Crusher- 01 a)Unit was found locked and
Notice for non-operational during inspection.
the non- 2. Secondary Jaw Crusher/ b)Unit has valid CTO from the
compliances Granulator- 01 State board.
observed was c)Jaw crusher (01 Nos.) was
issued to the 3. Chakki/ Rulla Machine /Dust |found partially covered.
unit on date Machine- Zero d)Granulator/ Secondary Jaw
4. Vibratory Screen- 01 partially covered. all conveyors operational during inspection. sides
€)The vibratory screen (01
Nos.) was found partially
covered.
f)Conveyor belts were not
found covered.
48445 Sujangarh Randhisar Hill Churu Operational Pending at 30-04-2022 |1. Primary Jaw Crusher- 01 a)Unit had valid CTO till Provided with all Provided  [Jaw Crusher Boundary was found
Regional Office 30/04/2022. Application for CTO operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ (Renewal) dated 26/03/2022 is  |conveyors attached Outlet-Yes sides
Granulator- 02 pending with the State Board. with Vibratory Secondary jaw
b)Jaw crusher and granulators screen crusher/Granulator
3. Chakki/ Rulla Machine /Dust |were found covered from all 04 Inlet-Yes
29 | Mahalaxmi Crusher Udyog Machine- Zero sides and top. Outlet-Yes Provided 100
¢)The vibratory screen was Outlet of vibratory screen-Yes
4. Vibratory Screen- 01 found covered from all 04 sides Drop point of dust conveyor-
and top. Yes
d)Operating Conveyor belts
were found covered.
12324 Sujangarh Randhisar Hill Churu Operational Valid 30-04-2033 |Jaw Crusher- 01, Granulator- |a)Unit has valid consent from Provided with all Provided  [Jaw Crusher Boundary was found
02, Vibratory Screen- 01 , the State Board. operating Inlet-Yes demarcated from 04
Chakki/Dust Machine/Rolla b)Jaw crusher and Granulators  [conveyors attached Outlet-Yes sides
Machine- 01 were found covered from all 04 with Vibratory Secondary jaw
sides and top. screen crusher/Granulator
Krishna Naresh Kanhiya c)The \_/ibratory screen and Inlet-Yes
30 Industries Chakki/ Rulla Machine /Dust Outlet-Yes Provided 100
Machine were found covered Outlet of vibratory screen-Yes
from all 04 sides and top. Drop point of dust conveyor-
d)Operating conveyor belts Yes
from vibratory screen were found
covered.
Unit has no Unit has no Unithas no | Unit has no
electricity Unit has no electricity Unit has no electricity | electricity
connection. As Unit has no electricity . . . electricity connection. As | . . . electricity connection. | connection. As
reported by connection. As reported by Unit has no electricity connection. connection. As reported by Unit has no electricity connection. connection. As | As reported | reported by
31 | Niranjan Concreet Udyog | 28053 Sujangarh Randhisar Hill Churu . Valid 31-07-2024 - . o As reported by project proponent, e . As reported by project proponent, o by project 3
project project proponent, unit is closed . reported by project project . reported by project Y proj project
s unit is closed from 2021. o . unit is closed from 2021. o
proponent, unit is from 2021. proponent, unit is | proponent, unit proponent, unit is | Proponent, [ proponent,
closed from closed from 2021. | is closed from closed from 2021. unit is unit is closed
2021. 2021. closed from | from 2021.
8074 Sujangarh Randhisar Hill Churu Operational Valid 30-09-2022 |1. Primary Jaw Crusher- 01 a)Unit has valid CTO from the Provided with all Provided |Jaw Crusher Boundary was found
State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher and granulators conveyors attached Outlet-Yes sides
Granulator- 02 were found covered from all 04 with Vibratory Secondary jaw
sides and top. screen crusher/Granulator
. 3. Chakki/ Rulla Machine /Dust |c)The vibratory screens and Inlet-Yes .
32 Partap Singh Machine- 01 Chakki/Dust Machine were found Outlet-Yes Provided 150

4. Vibratory Screen- 01

covered from all 04 sides and top.
d)Operating conveyor belts

from vibratory screen were found
covered.

Outlet of vibratory screen-Yes
Drop point of dust conveyor-
Yes




28057 Sujangarh Randhisar Hill Churu Operational Valid 30-06-2023 (1. Primary Jaw Crusher- 01 a)Unit has valid consent from Provided with all Provided  [Jaw Crusher Boundary was found
the State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher and Granulator conveyors attached Outlet-Yes sides
Granulator-01 were found covered from all 04 with Vibratory Secondary jaw
sides and top. screen crusher/Granulator
Pashupati Nath Stone 3. Chakki/ Rulla Machine /Dust |c)The vibratory screen and Inlet-Yes
33 Crusher Machine- 01 Chakki/ Rulla Machine /Dust Outlet-Yes Provided 65
Machine were found covered Outlet of vibratory screen-Yes
4. Vibratory Screen- 01 from all 04 sides and top. Drop point of dust conveyor-
d)Operating conveyor belts Yes
from vibratory screen were found
covered.
29862 Sujangarh Randhisar Hill Churu Operational Valid 31-10-2023 |1. Primary Jaw Crusher- 01 a)Unit has valid consent from Provided with all Provided  [Jaw Crusher Boundary was found
the State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher and granulator conveyors attached Outlet-Yes sides
Granulator- 01 were found covered from all 04 with Vibratory Secondary jaw
sides and top. screen crusher/Granulator
3. Chakki/ Rulla Machine /Dust |c)The vibratory screen and Inlet-Yes
34 | Randhisar Stone Crushing Machine- 01 Chakki/Dust Machine were found Outlet-Yes Provided 35
Industries covered from all 04 sides and top. Outlet of vibratory screen-Yes
4. Vibratory Screen- 01 d)Operating conveyor belts Drop point of dust conveyor-
from vibratory screen were found Yes
covered.
30281 Sujangarh Randhisar Hill Churu Show Cause |  Operational Valid 30-11-2023 |1. Primary Jaw Crusher- 01 a)Unit has valid consent from Not Provided with Provided |Jaw Crusher Boundary was found |Provided
Notice for the State Board. all conveyors Inlet-Yes demarcated from 04
the non- 2. Secondary Jaw Crusher/ b)Jaw crusher and Granulators Outlet-Yes sides
compliances Granulator- 01 were found covered from all 04 Secondary jaw
observed was sides and top. crusher/Granulator
issued to the 3. Chakki/ Rulla Machine /Dust |c)The vibratory screen and Inlet-Yes
35 unit on date Machine- 01 Chakki/Dust Machine were found Outlet-No 25
15/06/2022 covered from all 04 sides and top. Outlet of vibratory screen-Yes
4. Vibratory Screen- 01 d)All Conveyor belts were not Drop point of dust conveyor-
found covered. No
29860 Sujangarh Randhisar Hill Churu Operational Valid 31-08-2022 |1. Primary Jaw Crusher- 01 +  |Unit has valid consent from the Provided with all Provided |Jaw Crusher Boundary was found
01 (In dismantled condition) State Board. operating Inlet-Yes demarcated from 04
b)Jaw crusher and Granulators  [conveyors attached Outlet-Yes sides
2. Secondary Jaw Crusher/ were found covered from all 04 with Vibratory Secondary jaw
Granulator- 02 sides and top. screen crusher/Granulator
c)The vibratory screen and Inlet-Yes
36 R.K. Industry 3. Chakki/ Rulla Machine /Dust |Chakki/ Rulla Machine /Dust Outlet-Yes Provided 80
Machine- 01 Machine were found covered Outlet of vibratory screen-Yes
from all 04 sides and top. Drop point of dust conveyor-
4. Vibratory Screen- 01 + 01 (In [d)Operating conveyor belts Yes
dismantled condition) from vibratory screen were found
covered.
28055 Sujangarh Randhisar Hill Churu Operational Valid 31-12-2031 |1. Primary Jaw Crusher- 01 a)Unit has valid consent from Provided with all Provided  |Jaw Crusher Boundary was found
the State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher and granulators conveyors attached Outlet-Yes sides
Granulator- 02 were found covered from all 04 with Vibratory Secondary jaw
sides and top. screen crusher/Granulator
Mateshwari Stone Crusher 3. Chakki/ Rulla Machine /Dust |c)The vibratory screen and Inlet-Yes .
37 Machine- 01 Chakki/Dust Machine were found Outlet-Yes Provided 90
covered from all 04 sides and top. Outlet of vibratory screen-Yes
4. Vibratory Screen- 01 d)Operating conveyor belts Drop point of dust conveyor-
from vibratory screen were found Yes
covered.
22039 Sujangarh Randhisar Hill Churu Operational Valid 31-03-2023 |1.Primary Jaw Crusher- 01 a)Unit has valid consent from Provided with all Provided |Jaw Crusher Boundary was found
the State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher and Granulator conveyors attached Outlet-Yes sides
Granulator- 01 were found covered from all 04 with Vibratory Secondary jaw
sides and top. screen crusher/Granulator
. . . 3. Chakki/ Rulla Machine /Dust |c)The vibratory screen and Inlet-Yes
g | Shri Shakti Stone Crushing Machine- 01 Chakki/Dust Machine were found Outlet-Yes Provided 100

Industries

4. Vibratory Screen- 01

covered from all 04 sides and top.
d)Operating conveyor belts

from vibratory screen were found
covered.

Outlet of vibratory screen-Yes
Drop point of dust conveyor-
Yes




43901 Sujangarh Randhisar Hill Churu Operational Valid 31-03-2024 (1. Primary Jaw Crusher- 01 a)Unit has valid consent from Provided with all Provided  [Jaw Crusher Boundary was found
the State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher and Granulator conveyors attached Outlet-Yes sides
Granulator- 01 were found covered from all 04 with Vibratory Secondary jaw
sides and top. screen crusher/Granulator
. . 3. Chakki/ Rulla Machine /Dust |c)The vibratory screen and Inlet-Yes .
3 Shri ganesh grit ugyog Machine- 01 Chakki/Dust Machine were found Outlet-Yes Provided 8
covered from all 04 sides and top. Outlet of vibratory screen-Yes
4. Vibratory Screen- 01 d)Operating conveyor belts Drop point of dust conveyor-
from vibratory screen were found Yes
covered.
48310 Sujangarh Randhisar Hill Churu Operational Valid 31-10-2023 (1. Primary Jaw Crusher- 01 a)Unit has valid consent from Provided with all Provided  [Jaw Crusher Boundary was found
the State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher and Granulators | conveyors attached Outlet-Yes sides
Granulator- 02 were found covered from all 04 with Vibratory Secondary jaw
sides and top. screen crusher/Granulator
3. Chakki/ Rulla Machine /Dust |c)The vibratory screen and Inlet-Yes
40 | Annapurna Stone Crusher Machine- 01 Chakki/Dust Machine were found Outlet-Yes Provided 75
covered from all 04 sides and top. Outlet of vibratory screen-Yes
4. Vibratory Screen- 01 d)Operating conveyor belts Drop point of dust conveyor-
from vibratory screen were found Yes
covered.
22041 Sujangarh Randhisar Hill Churu Operational Expired 31-12-2018 |1. Primary Jaw Crusher- 01 a)Unit has valid CTO from the Provided with all Provided  [Jaw Crusher Boundary was found
State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher and granulator conveyors attached Outlet-Yes sides
Granulator- 02 were found covered from all 04 with Vibratory Secondary jaw
sides and top. screen crusher/Granulator
Shri Jagdamba Stone 3. Chékki/ Rulla Machine /Dust |c)The Yihratory screens and Inlet-Yes .
41 Crusher Machine- 01 Chakki/Dust Machine were found Outlet-Yes Provided 75
covered from all 04 sides and top. Outlet of vibratory screen-Yes
4. Vibratory Screen- 01 d)Operating conveyor belts Drop point of dust conveyor-
from vibratory screen were found Yes
covered.
458 Sujangarh Randhisar Hill Churu Show Cause |  Operational Valid 31-05-2023 |1. Primary Jaw Crusher- 01 a)Unit has valid consent from Jaw Crusher
Notice for the State Board. Inlet-Yes
the non- 2. Secondary Jaw Crusher/ b)Jaw crusher and Granulator Outlet-Yes
compliances Granulator- 01 were found covered from all 04 Secondary jaw
observed was sides and top. crusher/Granulator/Chakki
issued to the 3. Chakki/ Rulla Machine /Dust |c)The vibratory screen and i i Inlet-Yes Boundary was found
unit on date Machine- 01 Chakki/ Rulla Machine /Dust | Not Provided with | 5 00 |outlet- No demarcated from 04 | Provided 25
15/06/2022 Machine were found covered all conveyors Outlet of vibratory screen- Yes sides
4. Vibratory Screen- 01 from all 04 sides and top. Drop point of dust conveyor-
d)Operating conveyor belts No
from vibratory screen were not
found covered.
Unit has no 1. Primary Jaw Crusher- 01 Unit has no U':nth‘?s.tno Unit has no
eleclr.icity 2. Secondary Jaw Crusher/ Unit h_as_ no electr_icity Unit h_as_ no chiﬁercltciIoi. electr_icity
connection. As . . . electricity connection. As | . - . electricity connection. As
. . ) - reported by _ Granulator- Zero Unit has no eIectrlqty connection. connection. As reported by Unit has no electrlc_lty connection. connection. As As repqrted reported by
43 | Shyam Grit Utpadak Co. 28054 Sujangarh Randhisar Hill Churu project Valid 31-07-2024 As reported by project proponent, reported by project project As reported by project proponent, reported by project by project project
. 3. Chakki/ Rulla Machine /Dust unit is closed from 2021. e . unit is closed from 2021. e proponent,
proponent, unit is Machine- Zero proponent, unit is | proponent, unit proponent, unit is unit is proponent,
closed from closed from 2021. | is closed from closed from 2021. closed from unit is closed
2021. 4. Vibratory Screen- 01 2021. 2021. from 2021.
30968 Sujangarh Randhisar Hill Churu Operational Valid 31-03-2023 (1. Primary Jaw Crusher- 01 a)Unit has valid consent from Provided with all Provided  [Jaw Crusher Boundary was found
the State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher and Granulator conveyors attached Outlet-Yes sides
Granulator- 01 were found covered from all 04 with Vibratory Secondary jaw
sides and top. screen crusher/Granulator
Shree Maa Devi Crushing 3. Chakki/ Rulla Machine /Dust |c)The vibratory screen and Inlet-Yes .
44 Machine- 01 Chakki/ Rulla Machine /Dust Outlet-Yes Provided 100

Industries

4. Vibratory Screen- 01

Machine were found covered
from all 04 sides and top.
d)Operating conveyor belts

from vibratory screen were found
covered.

Outlet of vibratory screen-Yes
Drop point of dust conveyor-
Yes




28060 Sujangarh Randhisar Hill Churu Operational Valid 31.12.2031 |1. Primary Jaw Crusher- Zero |a)Unit has valid CTO from the Provided with all Provided  [Jaw Crusher Boundary was found
State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)The vibratory screen and conveyors attached Outlet-Yes sides
Granulator- Zero Chakki/Dust Machine were found |  with Vibratory Secondary jaw
covered from all 04 sides and top. screen crusher/Granulator
45 Shri Devi Ind. 3. Chakki/ Rulla Machine /Dust |c)Operating conveyor belts Inlet-Yes Provided 20
Machine- 01 from vibratory screen were found Outlet-Yes
covered. Outlet of vibratory screen-Yes
4. Vibratory Screen- 01 Drop point of dust conveyor-
Yes
11531 Sujangarh Randhisar Hill Churu Operational Valid 31-01-2023 [Jaw Crusher- 01, Granulator- |a)Unit has valid CTO from the Provided with all Provided  [Jaw Crusher Boundary was found
Zero, Vibratory Screen- 01 , |State Board. operating Inlet-Yes demarcated from 04
Chakki/Dust Machine/Rolla b)Jaw crusher was found conveyors attached Outlet-Yes sides
Machine- Zero covered from all 04 sides and top. | with Vibratory Secondary jaw
c)The vibratory screen was screen crusher/Granulator
46 Uma Grit Udyog found covered from all 04 sides Inlet-Yes Provided 40
and top. Outlet-Yes
d)Operating conveyor belts Outlet of vibratory screen-Yes
from vibratory screen were found Drop point of dust conveyor-
covered. Yes
82833 Sujangarh Randhisar Churu Show Cause |  Operational Valid 31-08-2031 (1. Primary Jaw Crusher- 01 a)Unit has valid consent from Jaw Crusher
Notice for the State Board. Inlet-Yes
the non- 2. Secondary Jaw Crusher/ b)Jaw crusher (01 Nos.) was Outlet-Yes
compliances Granulator- 01 found covered from all 04 sides Secondary jaw
observed was and top. crusher/Granulator/Chakki
issued to the 3. Chakki/ Rulla Machine /Dust |c)Granulator/ Secondary Jaw Inlet-Yes
unit on date Machine- 01 crusher (01 Nos.) was found Outlet- No
15/06/2022 partially covered. Not Provided with ) Outlet of vibratory screen- Yes | Boundary was found )
47 4. Vibratory Screen- 01 d)The vibratory screen (01 all conveyors Provided | prop point of dust conveyor- demarcated from 04 | Provided 35
Nos.) was found covered from all No sides
04 sides and top.
e)Chakki/ Rulla Machine /Dust
Machine (01 Nos.) was found
partially covered. HAI
operating Conveyor belts were
not found covered.
80963 Sujangarh Khasra No. 29 Churu Operational Pending 31-08-2022 |1. Primary Jaw Crusher- 01 a)Unit has valid consent from Provided with all Provided  [Jaw Crusher Boundary was found
Dhatri, Randhisar the State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher and Granulators  [conveyors attached Outlet-Yes sides
Granulator- 02 were found covered from all 04 with Vibratory Secondary jaw
sides and top. screen crusher/Granulator
3. Chakki/ Rulla Machine /Dust |c)The vibratory screen and Inlet-Yes
48 | Gurukripa Stone Crusher Machine- 02 Chakki/ Rulla Machine /Dust Outlet-Yes Provided 150
Machine were found covered Outlet of vibratory screen-Yes
4. Vibratory Screen- 01 + 01 from all 04 sides and top. Drop point of dust conveyor-
(dismantled) d)Operating conveyor belts Yes
from vibratory screen were found
covered.
81848 Sujangarh Churu Operational Valid 31-08-2031 |1. Primary Jaw Crusher- 01 a)Unit has valid consent from Provided with all Provided  |Jaw Crusher Boundary was found
the State Board. operating Inlet-Yes demarcated from 04
2. Secondary Jaw Crusher/ b)Jaw crusher and granulators conveyors attached Outlet-Yes sides
Granulator- 01 were found covered from all 04 with Vibratory Secondary jaw
sides and top. screen crusher/Granulator
3. Chakki/ Rulla Machine /Dust |c)The vibratory screen and Inlet-Yes
49 | Choudhary Stone Crusher Randhisar pahari Machine- 01 Chakki/Dust Machine were found Outlet-Yes Provided 100
covered from all 04 sides and top. Outlet of vibratory screen-Yes
4. Vibratory Screen- 01 d)Operating conveyor belts Drop point of dust conveyor-
from vibratory screen were found Yes
covered.
102282 | Sujangarh Randhisar Churu Show Cause |  Operational Valid 31-12-2030 |1. Primary Jaw Crusher- 01 a)Unit has valid consent from Provided with all Jaw Crusher
Notice for the State Board. operating Inlet-Yes
the non- 2. Cone Crusher- 01 b)Jaw crusher (01 Nos.) was conveyors attached Outlet-Yes
compliances found covered. with Vibratory Secondary jaw
qbserved was 3. Chgkki/ Rulla Machine /Dust |c)Cone Crusher (01 Nos.) was screen crusher/Granulator/Chakki Boundary was found
|ssyed to the Machine- Zero not foun.d covered. Provided Inlet-Yes demarcated from 04 | Provided 180
unit on date d)The vibratory screen (01 Outlet- Yes sides
15/06/2022 4. Vibratory Screen- 01 Nos.) was found covered. Outlet of vibratory screen- Yes

d)Operating conveyor belts
from vibratory screen were found
covered.

Drop point of dust conveyor-
Yes




51

Om Grit Udyog

37321

Sujangarh

Randhisar

Churu

Operational

Valid

30-06-2023

1. Primary Jaw Crusher- 02

2. Secondary Jaw Crusher/
Granulator- 02

3. Chakki/ Rulla Machine /Dust
Machine- Zero

4. Vibratory Screen- 01

a)Unit has valid consent from
the State Board.

b)Jaw crusher and Granulators
were found covered from all 04
sides and top.

c)The vibratory screen was
found covered from all 04 sides
and top.

d)Operating conveyor belts
from vibratory screen were found
covered.

Provided with all
operating
conveyors attached
with Vibratory
screen

Provided

Jaw Crusher

Inlet-Yes

Outlet-Yes

Secondary jaw
crusher/Granulator

Inlet-Yes

Outlet-Yes

Outlet of vibratory screen-Yes
Drop point of dust conveyor-
Yes

Boundary was found
demarcated from 04
sides

Provided

200







Annexure 07
OFFICE OF EXECUTIVE ENGINEER PWD DN, RATANGARH

o ,

To &2Y~&2¢ o 1elel 2o
Regional Officer, '
Rajasthan State Pollution Control Board,

Nagaur. ,

Sub :-  Comments-on status of pathway under reference in Village_ Randhisar, Tehsil-

Sujangarh.” : |
Reference :- Your good office letter no. RPCB/RO NGR/CUR/Gen-52/753
dated 05.06.2022.
ROADS NEAR BY MINE AREA RANDHISAR
Sr. no. - - Name of road ' Length (km) Condition
: Pathway to Mataji Mandir from Randhisar | - e It's Not a Part of
Pahari PWD Road
Road Between Randhisar and Dhatri and
2 Common Roads/ Pathway in between
; ._agricultural fields
a  |A/R to Randhisar Hill - | 3.00{Damaged
b |ARtoRandhisar | 1.65|Damaged
¢ |Randhisar to Mine Area Randhisar : 3.00|Damaged
d |Kuhariya to Dhatri __4.25|Damaged

o

Executive Engineer,
PWD, division,
Ratangarh,
Copy to following for information and necessary action please
* 1 Superintending Engineer, PWD, Circle - Churu,
2 ADM, Sujangarh.
(c

Execuﬁva E
PWD, division,
Ratangarh.
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